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THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you. Before
I call the next speaker, there is a Message from the Lok Sabha.

MESSAGES FROM LOK SABHA — Contd.
The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2015

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

“In accordance with the provisions of rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to inform you that Lok Sabha,
at its sitting held on the 17th March, 2015, agreed without any amendment to
the Constitution (Scheduled Castes) Orders (Amendment) Bill, 2015, which was
passed by Rajya Sabha at its sitting held on the 24th February, 2015.”

*(A) THE BUDGET (GENERAL) 2015-16 — Contd.
*(B) GOVERNMENT BILLS — Contd.
(i) The Appropriation (Vote on Account) Bill, 2015
(ii) The Appropriation Bill, 2015
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Shri Harivansh.
SHRI PAVAN KUMAR VARMA (Bihar): Sir ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Actually, he wanted to

speak a little earlier. He will take ten minutes. Is he here or not? ...(Interruptions)...

W U TS AT § 6 ugel sRdw St PI gerar < ...(FAYF)... &1 d T8l 82
..(TT)....

*Discussed Together.
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THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): All right. Shri Pavan

Kumar Varma.

SHRI PAVAN KUMAR VARMA : Thank you, Mr. Deputy Chairman, let me
begin, Sir, by first congratulating the Finance Minister. I congratulate him because
rarely has a Budget reflected so clearly the philosophy of a Government and a
Finance Minister. Mr. Vice-Chairman, a Budget is not merely a compilation of
statistics. A Budget provides you the key to what is the direction and the thrust and
the content of economic policy of a Government. And, I think, in this Budget my
esteemed friend, Mr. Jaitely — and I have said this before, I have had the privilege
of being his class fellow from school, a contemporary in the university; we did
law together and I have great respect for him — has clearly brought out a certain
philosophy. P& <X Ugdl AT S S 7 A B! I HI A 3R IBI 59 qolc Bl
T 3Md & WA B M F Ig HEA Al § (B 39 Ioic H [T 7, W IE Y
AN % forg 81 QI B, W) 98 3B Al & fow ¥ &R s 9 &9 <ol 9ad € f5
9 golc Bl Sl fBA®! 8, ST SUY 6 PR FellRTl TS qPb WIS Ugel bl
gole ¥ T8l <) B8Rl 59 § I9 felraw! $1 a1d B 9TEdl g it is based on a
two-pronged goal and I want to state it with clarity in this House. The first goal is
to incentivize corporate India and the foreign investor at the expense of your own
poor, your own deprived and even your own middle-class. And the second strategy,
Sir, is the spectacular abdication, an abdication of the State. Withdraw, wherever
possible, from the welfare activities of the State, make physical capital far more
important than human capital. And, in this context, Sir, J-1d & I I 3MMYb Sl
e A, ITF AT UH 9gd & garel aemgerht g5l g Uh IR IS MM T —

&feT 84+ B9 gael gV dq¥ T8l ad /"

39 &l WA, Rifh 3 doic F I8 fhdraw! A WifeY 8k 81 WX, 39
frara®! & 9w &l assumptions HESERRESI assumption I8 g, — Sir, I would

like to follow the logic of this and I would welcome the hon. Minister of State

from Finance if he can rebut it, if he is not totally preoccupied in a conversation,
I am addressing you, Sir. If those with money become bigger they may invest
something back into the economy and if the cake will grow bigger there will be

some trickle down crumbs even for the poor, the deprived and the needy. Ugd
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assumption dl IE & 3IR Q‘\'T\Pf assumption I & fh THIdHd H 3R a”<d # the poor
and the middle class don't matter. The poor can wait for five years and the middle
class has already voted for the BJP in the last election. 3d $B SAGIR PHIRTTI Y
ST assumptions SHd WY Tl IRAY, by dga S&HA B ©, b b 39
el @1 @d T8l 21 3T BRIS] Bl I B 9ol S8y, dfbd 3R 3T 3fidhel TR
B S &R I9d @e S fodt fharaw! 2, I9d W% ST actual thrust 8, 39 W
& G, I S IE FAST el Al 6 9 Iolc B AGES 91 Tl WX, 39 ol
¥ ey SgreT WIfedr WRTFIR BT & Ts 21 And it is like a vision — national

highways, industrial corridors, smart cities, digital India, mega-power projects. I ask

you, Sir: From where is the money coming for this? I have already said, the hope
of the Government is, pamper the rich so that they may provide the money. But, Sir,
where are the rich going to get this kind of money? The corporate sector of India,
of which I am very proud — I am not anti-business; let me clarify with clarity we
are not anti-business — has already raided the banking sector. Sir, a reference was
made in the past to the NPA. Rupees 18 lakh crores of failed PPP projects in the
area of infrastructure are with the banks. These NPAs will be paid by the ordinary
tax payers. So, where is the money going to come back? I say to you today that
this Budget indicates the philosophy that now the public sector is going to be raided
to facilitate the corporate sector by building an infrastructure which primarily the
corporate sector needs most. And I want to say, in this context, Sir, that no one less
than the Governor of the Reserve Bank of India had said recently, 74Y <7, ¥ gredr
g % oMy @ AR 9 39 W &M S| YgRM IO Sl 7 25 TaER, 2014 DI AU
g # I8 ®el, "Indian corporate sector enjoyed something approaching 'riskless
capitalism' and appealed for a change of mindset where the wilful or non-cooperative
defaulter is not lionized as a captain of industry, but justly chastised as a freeloader
on the hard working people of the country." This is the truth of the NPA and here
is the Governor of the Reserve Bank of India mentioning it himself. ¥Y, 3[R Ig
philosophy & @I fhy g U1 {9 deprive M aTell 82  Sir, it is very important.
You have a land of vast discrepancies — the exceptionally rich and the abysmally
poor. Where is this money coming from? And I want to make a charge, Sir, and I
say it with responsibility, that this Budget has been the first Budget in the country
which has been so clearly against the welfare aspect of the State. 1 want to say
that in a country which has the largest number of illiterates — 280 million people
cannot read and write — the Budget for primary and secondary education has been
cut by 16 per cent. Sir, the Budget for "d e YA has been cut by 22 per
cent. The Budget for the ICDS, which has already been mentioned, and the Mid
Day Meal Scheme has been cut. Sir, the Budget for the all important health sector
has been cut by I 4,000 crores. Sir, it is the lowest such Budget for health of any
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Budget in the world — this point should be kindly noted — in a country like India
where primary health is also not available to the ordinary person. In the last Budget,
Sir, the Finance Minister spoke about a plan of universal health assurance. There
is not a word about this in the new Budget. Sir, 97 per cent cut has been made
in Central Funds for Panchayati Raj.  There has been a further 14 per cent cut in
the farm sector fund. Sir, I will speak about that a little later. Sir, I want to place
on record that the percentage of the Budget which has been set aside for education
and health in this Budget is less than what Nepal, Sri Lanka and Afghanistan have
given to the sectors of education and health in their own Budgets. For a country
like India, this is a matter to be ashamed about. Sir, tokenistic tax concessions have
been given to the middle class, but as you are aware, there has been an increase in
the Service Tax, which will add to the inflationary burden on the middle class. Sir,
I want to ask as to what are the concessions given to the corporate sector. Again, |
want to say that we are not against the corporate sector. But what has the Budget
provided for this sector? The corporate sector accounts for ¥ 70,000 crores in tax
exemptions. And, their corporate tax rate has been further reduced from 30 per
cent to 25 per cent over the next four years. Sir, relief to the gold and diamond
industry is equivalent to ¥ 75,000 crores, which is more than the combined budget
for the Sarva Shiksha Abhiyan, the Mid-Day Meal Scheme and for the health sector.
Sir, I want to understand, and this House wants to understand this aspect. There
are smaller companies and there are entrepreneurs in the middle-class. The small
and medium enterprise sector is the most contributing sector. Smaller companies
earning a profit of ¥ 1 crore pay a tax of 27 per cent, but companies which earn
a profit of ¥ 500 crores pay 21 per cent. What kind of logic is this? I would
request the Minister to please check his facts. Finance leasing companies are, in
effect, paying a tax which is equivalent to only 2 per cent. So, Sir, where do the
poor go in this kind of a conceptualization? The PM’s Irrigation Scheme has got a
truly shameful figure. Please see it as a percentage of the Budget. It is I 5,000
crores. Agriculture has been ignored except for increase in money available to give
rural credit. I ask the Minister as to how many farmers, at the lowest level of the
economic spectrum, are in a position to avail loans. Sometimes, they don’t even have
the papers to provide the collateral. Farmers are committing suicide under debt burden,
and the Government is providing them more money merely for rural credit, without
investing heavily in increasing the agricultural productivity, which is still a source of
livelihood for 60 to 70 per cent of our population. Yesterday, I was on a television
debate, where a responsible spokesperson of the BJP actually said that farmers are
no longer interested in agriculture. A statement was made like this. So, I am trying
to say that by ignoring them, they will not disappear. There are suicides. There is a

shortage of fertilizers. There has been a huge loss due to unseasonal rainfall. Over
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and above all this, there is the Land Acquisition Bill. So, I want to say that this
Budget is lopsided. Sir, I also want to bring to your attention — my colleague, Shri
Harivansh, will speak about it in greater detail — the fact that in this Budget, there
is no balance in terms of holistic development of India. The least-developed States

have been ignored. He will bring out the facts more clearly on that.

Sir, therefore, towards the end, I want to say that in our country, we require a
certain balance between competing priorities. There are the priorities of the rich, there
are the priorities of the middle-class, and there are the priorities of the large number,
the overwhelming majority of the poor, the marginalised and the needy. We are proud
of our corporate sector. We are not against business, but we seek some balance in
the Budget. We cannot say that today, we will allow them to become richer and
you wait for five or seven years until the benefit comes to you. "N ae w7
@ A S g8 WM, 6 gl § MR T 9K R TaeR B R 9 @1 gae,
MU T SN AT &1 Where is the content? So, we believe that there must
be growth with justice, growth with equity, growth where the interest of the entire
population is taken into account. You cannot have growth without examining the
content of it. So, my charge on this Budget is: I congratulate the Finance Minister
for bringing such a clear-cut philosophy through this Budget, but I denounce him
by saying that this philosophy is not congruent with the real interest of India, and,

therefore, Sir, I stand here to oppose this Budget on the grounds of principles.

3 U5 AR I (AR ) : ITAHTEIE FRIGY, S 8H 39 dolc UR AR
ST 8, a1 IR 3 # snexvi fad @3t St 77 a9 3rew & 9 Hfddr & w9 H $B
UfeTat Gl SeI ®El, "$ Al Bdl RIA] 89 1 iR $© bl Raar 1" I agad
3! HIAAT gl ISP I8 BfAAT Fd gY sl AlGHIG IBI AIEd B AT U GRIAT
M arg o T fF, "R ol RARN, WRT AT AT B, T A ;AT 21" Al
g IOIC 3T ST Bl FEqaT a9ax 1 & 5 721, I8 I@= gl

HqEIed, § 7 1 iRl g iR 7 € sreferny & 9HseR JAfd g1 gdfely A
HERIYT, I A% Y <A1 3R F $B Tod a1l S| 1 o1 2 6 I8 9ol th
BEMI & 3R Y8 BB 8, QI AR AT Bl $4T PIART < H B a1 <71 AR
TR 3 ST B AR HT <, S ot f STt I8 T, 98 Bl g9 a1 el S,
g qare g9R HA AT &l

Sir, the babus of the North Block have done a remarkable jugglery of statistics,
and, I shall come to that one after another. First of all, at the outset, I would like
to show as to how the jugglery has been done. Sir, much has been talked about

the GDP growth, etc., and, the story of growth is inbuilt story of every Budget. So,
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this Budget is no exception to that.

So, taken at face value, this fiscal, the Indian economy will grow by 7.4 per cent
outpacing China to become the world's fastest growing economy but a revision in the
method of calculation has led analysts and the Government's own Chief Economic
Advisor doubting how far the data can be trusted. The GDP growth in 2010-11
was calculated based on 'factor cost', which has now been changed to 'constant
prices', to take into account gross value addition in goods and services as well as
indirect taxes. Besides this, the base year has been shifted to 2011-12 from 2004-05

earlier.

Sir, the Ministry of Statistics had pegged the previous year's growth at 6.9 per cent
as against 4.7 per cent estimated previously, a revision which led to some economists
including the RBI Governor, Shri Raghuram Rajan, seeking more clarity. Sir, the
RBI Governor is on record saying, "we do need to spend more time understanding

the GDP numbers". So, here, the jugglery starts.

And, now, Sir, I come to the story of financial empowerment to States. Sir, because
of my little knowledge of economics, I need not say anything on this, however, I
would like to quote the opinion of a former Finance Minister of India, which was
published in the Hindu newspaper on the 3rd of this month. It, inter alia, stated,
and, I quote, "The Finance Commission's recommendations of raising the share of
States in the divisible pool of Central taxes from 32 per cent to 42 per cent has
been cleverly managed. The States' share in absolute numbers, Budget Estimates to
Budget Estimates, has gone up from this year to the next by around I 1.36 lakh
crore. At the same time, the Central Plan assistance to the States has gone down
from ¥ 3,38,000 crore to I 2,05,000 crore. Therefore, the two cancel each other
out." Sir, the opinion continues. "Thus, the net additional resources transferred to the
States, including States' share of taxes and duties, non-Plan grants and loans, Central
assistance to State plans, assistance for Central and Centrally-sponsored schemes is
only X 64,000 crores in 2015-16." So, ¥ 64,000 crores are to be distributed among 29
States and 5 Union Territories. Sir, this is the state of affairs that has been projected
by a former Finance Minister of India. If I say the name, one of the hon. Ministers
of State, presently sitting in this House, may be embarrassed. So, I am not taking

the name. But one should understand that who has said this.

Now, the question of special assistance, so much drum has been beaten and
drum-beating started before the Budget was placed before this House or the other
House that special assistance has been given for West Bengal and Bihar particularly.
My Bihar people should listen to me because they are our neighbourers. The hon.

Finance Minister, during his Budget speech, also announced special financial package
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for Bihar and West Bengal. Nothing is visible in this Budget speech, Sir. Nothing is
visible that any type of special package has been sanctioned for Bihar or West Bengal.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Silence please.

SHRI SUKHENDU SEKHAR ROY: Of course, later the Finance Minister clarified
that special assistance was not in terms of money, but it would be in the form of
some incentive to the investors towards tax exemption provided the investors go
to Bihar and West Bengal and invest in manufacturing sector in those States. So,
that is the special package for Bihar and West Bengal. No other State should be
envious of that Bihar and West Bengal are getting special package from the Central
Government and they are deprived of. This is the picture that I have tried to project

here. Sir, this is also the story of Andhra Pradesh and Telangana.

Sir, now I would like to refer to the Report of the Finance Commission, Volume-I,
published in December, 2014. I will quote only a few lines. At page 89, paragraph
8.10, the Finance Commission, while making its recommendations observed, "A related
issue in the assessment of vertical imbalance is the issue of the non-divisible pool
of resources, namely, cess and surcharges." Now, what the 14th Finance Commission
has further assessed? The first line of this paragraph says, "The share of cess and
surcharges in gross tax revenue of the Union Government has increased from 7.53
per cent in 2000-01 to 13.14 per cent in 2013-14." Therefore, it has almost gone
double compared to the cess and surcharges collected by the Central Government
in the year 2000-01. It continues, "The States have argued that this denies the
States their rightful share in the devolution." Now, the observation of the Finance
Commission is there. Earlier Finance Commissions, successive Finance Commissions,
had recommended that "Union Government should review the current position with
respect to non-divisive pool arising out of cess and surcharges and take measures to
reduce their share in the gross tax revenue. However, this has not happened. There
are two ways of addressing this legitimate concern of the States. What are those
two ways to address the system? One, by amending the Constitution to include
these items in the divisive pool — cess and surcharge, or increase the share of the
divisive pool to compensate States on this account. We rule out first option given
the record of experience so far". Therefore, although successive Finance Commissions

recommended for that, the Centre had remained a mute spectator to the Reports.
(MR. DEPUTY CHAIRMAN in the Chair)

They did not move an inch ahead to implement the recommendations of the
successive Finance Commissions. Therefore, the Fourteenth Finance Commission has

said that the amendment to the Constitution is a distant possibility now. But this



The Budget (General) 2015-16 [18 March, 2015] and Government Bills 453

Government has come out with so many amendments to the Constitution, why not
another amendment to the Constitution of India so that the cess and surcharge are
also included in the divisive pool? This is the question that I would like to raise in
this House during this discussion, Sir. Now, a comparative study between Budget
Estimates of 2014-15 and 2015-16 shows that net resources transferred to States
and Union Territories have increased by I 63,997 crores. That is only 1.5 per cent
of the Central Gross Tax Revenue whereas Centre's shares of category ‘B’ and ‘C’
schemes will come down to ¥ 66,233 crores. Therefore, on the one hand, the States
are getting I 63,997 crores of the Central gross tax revenue, on the other hand, the
‘B> and ‘C’ category schemes of the Central Government will now come down to
% 66,233 crores. Therefore, the net loss for the States, compared to previous years,
will be ¥ 2,236 crores during the financial year 2015-16. Sir, moreover, if the States
have to sustain the BRGF Programme and other smaller schemes, this Budget has
not provided a single paisa for those schemes; all the expenses shall have to be
owned by the States only. Centre will not allot a single paisa. This is how stories

of Centre’s cash-spread to States lavish only on paper.

Sir, now, I would come to the allocation in different schemes. Many hon.
Members have mentioned about that. There may be some repetitions here or there.
I cannot but mention some of them. A quick look on as to how the allocations in
different schemes have been slashed, shows that allocation for welfare of Scheduled
Castes — my friends from BSP always advocate for Scheduled Castes and Scheduled
Tribes, now, I am giving a figure — has come down to ¥ 30,851 crores, in
2015-16, as compared to I 43,208 crores in 2014-15. That is about ¥ 13,000
crores’ reduction in the case of welfare of Scheduled Castes. What about tribal
welfare? It has come down to ¥ 19,980 crores, in 2015-16, from I 26,714 crores in
2014-15. That is almost ¥ 8,000 crores less than the previous year's allocation for
tribal welfare. Sir, reduction of allocation during the coming fiscal year compared
to previous year in regard to ICDS and Mid-day Meal Scheme — my good friend
Shri Pavan Kumar Varma has already mentioned and left — has come down by half
from about ¥ 16,000 crores to just ¥ 8,000 crores in 2015-16.

This is the plan of the Government for ICDS and Mid-Day Meal Scheme. This

is the plan of the Government for the welfare of women and child.

Sir, the budgetary allocation for housing and poverty alleviation has been reduced

from ¥ 6,008 crore in the previous year to ¥ 5,634 crore in the current Budget.

Sir, the budgetary allocation for tribal development is short by ¥ 5,000 crore.

I already mentioned that.



454 The Budget (General) 2015-16 [RAJYA SABHA] and Government Bills

[Shri Sukhendu Sekhar Roy]

4.00 p.m.
The budget for Sarva Shiksha Abhiyan has been reduced by 9.5 per cent. Much-

touted ‘Beti Bachao, Beti Padhao’ gets only I 100 crore. I wonder whether this
is the Budget of the Central Government or a Zila Panchayat. I cannot understand
why only ¥ 100 crore has been allocated for Beti Bachao, Beti Padhao. Much
drum beating was done. And what has my State of West Bengal led by the hon.
Chief Minister, Ms. Mamata Banerjee, done? The State Government has allocated
% 850 crore for Kanyashree project which has been acclaimed and accepted even
by the United Nations. Yesterday, the hon. Minister, Shrimati Manekaji, was also
praising Kanyashree project like anything in her reply on the issue of women and

child development. This is the situation of the Central Government as far as ‘Beti

Bachao, Beti Padhao’ is concerned. IR T H A RIS BV I Beti H YSHI, B
Fofl, T Pl A AT, A T

The symbolic increase in allocation for MGNREGA will make the survival
struggle of the poorer people more painful in the context of galloping inflation. All
of us know about the Millennium Development Goals Report 2014 of the United
Nations. I repeat it again and again whenever I get a chance that India is a land
where the world’s one third of the poorest of the poor live and their number is
forty crore. Forty crore is also one third of our population. What is in the Budget
for those forty crore people who are the poorest of the poor in the world? There
is no answer. There is no mention of them. Not a single word has been uttered by
the Central Government in the Budget for them. I must say that it is a shame on

the part of the Central Government.

First part may not be so important. Now it is important. The hon. Finance
Minister has assured that he will allocate additional ¥ 5,000 crore for MGNREGA,
only if, and there are ifs and buts, there is an increase in the revenue receipt. So,
we have to wait. If there is an increase in the revenue receipt, then the hon. Finance
Minister will allocate ¥ 5,000 crore to MGNREGA. This is the position. You have

to wait for that.

el § P Pelad §, HUAl AUl | A Jdl ged A1, 108 qrEd A1l
I B A fe=l H Pl §— T A RRER &1 JRell goill 3R 7 & dga= ¥ qfrar
AR HYgeT H T A ¥, fReR @t qRIem arol Y1 F8t T Al JRell gorfl iR
8 et e, v wdy fear w8l

The Central allocation for education sector has been reduced by I 32,912 crore.
The allocations for housing schemes for the poor have been reduced by I 14,887

crore as well in the Budget. These are the achievements of this Government!



The Budget (General) 2015-16 [18 March, 2015] and Government Bills 455

ol & A A F8l 9T 8 9— d ggd sfexvi f7rF 8, H ST 9gd aMex
HRAT &, SAP! Da BAI §— ggd Ahardl [Helll B qherar Hefl, HA a[ga diar
ST Y81 87 I8 O W% BT HUF 8 &1 gl A AN I9d1 99 Y T, A Md 9
PR T Bl R EATE B U DI HIM? A BT UM Al 3T ST DBl B PHRAl
TSI §9 TR H G 92T I8t &1 8T 21 In our childhood, we were taught that
health is wealth, but this Budget does not approve that. This is why health allocation

in this Budget has been reduced by I 2,011 crore, that is, 5.7 per cent reduction
whereas my State Government, Mamata Banerjee’s Government, has raised the health
allocation by 16.91 per cent in the Budget. A State can do, but the Centre cannot

do. The Centre is reducing, reducing and reducing.

Sir, Gandhiji once said that India live in villages and the villagers primarily
live on agriculture. IE ARBR ANl B WRIR &, T§ WHR TNdl B ARHR 7,
U1 HIY0T &9 G919 ¥ Ugel 9gd g1 gl R Wi g, e e €, R 9™
3 STIRA, B9 AP Wel I R o SIGI, I qard] T ATl 3fd RT3 a7 an
M g7 39 golc § R W @ T, 39 WHR 7 SN &7 ¥ anded o1 fF 2014-15
H 9.5 ARG U1, I TSI 9 o<1 ay # I I arel o ay # 2.7 gRRe &)
o g1 Y &= 4§ 1 goic ger faar 2, R 9 3 died € 6 g9l aRaR i
P B, TWRIE B WHR ¥ notwithstanding the fact that this will severely hurt the
rural Indians and will also lead to a decline in agricultural growth. URI@eaRe U
ge Sefl, 39¢ R H $ls A9-f0aR 98] 8] RUNS, BRURCS, dRUNC fIeall I8
gl The Ruling Party has even forgotten its election manifesto. ¥ 9ot & gorae
AMBIET A g1 golc @lge YBR BRAT a8l &l Election manifesto of BJP made

a tall promise that it would increase public investment in agriculture and would

also enhance profitability in agriculture by ensuring at least 50 per cent profit over
cost of production. $AfTY TMideaRdl TAIheE &I $9 oxE 9 Tel fear wr, aife
TP elaM AMBIE! RT &1l R TE FlaR AFMBIE] DI RT B PI dII<] 872

Sir, because of paucity of time, I cannot show that. Allocations for at least seven

schemes in the agricultural sector have got arbitrarily reduced. Allocation to the
National Food Security Mission has been reduced from X 18,304 crore in 2014-15
to ¥ 13,000 crore in 2015-16. So, this Government wants to secure food for the

poor people and this is why, the allocation has been reduced.

Sir, I have already mentioned about the Global Hunger Index. It describes that
the situation in India is alarming. The Budgetary allocation made under food subsidy
head should have been higher for eradicating hunger and malnutrition, but here it is
the opposite route that the Government has adopted. Sir, the hon. Finance Minister
did not utter even for once in his Budget Speech, in that sacred book, about the
Government’s concern over food security in this Budget. Nowhere has he mentioned

about the Government’s concern for food security which the earlier Government did.
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I must say that they tried to enforce and implement it. Rather, it is clear from the
Budget Speech of the hon. Finance Minister that the Government is more inclined
towards corporate welfare, corporate welfare by slashing corporate tax. I am not
mentioning the percentage. Everybody knows that. This apart, the Government revenue
forgone in the form of incentive and tax exemption to corporates in the current
fiscal is estimated to grow over ¥ 62,398 crore. And the beneficiaries would be only
corporates, who are microscopic minorities among the 125 core population of our
country. Although the hon. Finance Minister claimed that &AR! WRHR HRUNC Bl
A 8, 3 ST B AT Bl WfdT HY goie I S sfibs Maldax i@ €, 9 9R
s TRl & R €, fearl & Rgep & iR SRUNS & u&r H &1 I8 ADR
HRINT Bl PR & AN I8 BRIRS F IR W Foldl &l e R & & gore
# v RuciaRe aman gl

Sir, I respect Shri Arun Jaitley. We all respect him. He belongs to our Zb—quﬁ
faRTEN| 89 SWH! 9gd oo BRd © AR WRT fFgw™ i &Rar €1 Shri Arun

Jaitley, when he was the Leader of the Opposition, was sitting over there. Once he

said, if I remember correctly and subject to correction, it must be on the record of
proceedings, I quote, "The IT exemption should be to the extent of X 5 lakhs." How
much IT exemption has he granted in this Budget? I need not elaborate. Therefore,

there is no room for middle class even to rejoice over this Budget,

Another important factor is the implementation of GAAR, General Anti-Avoidance
Rules. We have heard enough of it on a number of occasions over the years.
Myself had put questions year-after-year. What about the implementation of GAAR?
The former Finance Minister has said, "It will be effective from 1st April, 2016."
What has been said in this Budget? The GAAR will be deferred for two years.
Maybe for an indefinite period, I do not know. I would like to quote one question
of mine and its answer. ...(Time-bell rings)... 1 will take a minute. I promise you,
I will conclude. I had put a question about the implementation of GAAR. What
was the reply? It was one line reply. "GAAR will be applicable to the income of
the financial year 2015-16, within the assessment year of 2016-17 and subsequent
years." This was the reply given by the hon. Finance Minister to my U.Q.No.366
on 23rd of December, 2014. Between the two months, what has happened? Within
two months the Government has decided to defer the GAAR by two years, or, for

an indefinite period.

Now I come to the conclusion. On a final analysis I must say that this Budget
is absolutely anti-people, full of rhetoric and jugglery of statistics. It appears to me

that the same has been drafted by a fortune teller and reminds me Oscar Wilde,
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who once said, and I quote: "Someone who knows the price of everything and

value of nothing."

RIS g doic gHP[ Jg hedl %,

'GH T HIT F T H 8 TP,
3fIv bv &) Sirsil, S« sl

Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Sukhendu Roy. Even though we

disagree with you, we appreciate your speech.

SHRI S. MUTHUKARUPPAN (Tamil Nadu): Hon. Deputy Chairman, Sir, I rise
to participate in the discussion on the General Budget, 2015-16. Sir, I thank the
Chair for permitting me to participate in the debate on this General Budget.

First of all, let me thank my leader, Dr. Puratchi Thalaivi Amma.

Sir, the Budget is a process which our Constitution makes mandatory to draw
money from the Consolidated Fund of India. Sir, as far as the Union Budget of
2015-16, is concerned, I would like to submit certain suggestions. I would like to

tell the hon. Finance Minister that our expectations have not been fulfilled.

The Swachh Bharat Abhiyan is the flagship campaign of the Government of
India. My leader, hon. Amma, had launched the "Mulu Sugadhara" movement in
the State of Tamil Nadu in 2011.

The Government of India now provides ¥ 15,000 for construction of one toilet
per rural household, which is insufficient due to the increased cost of raw material,

and this cost would further rise due to the enhancements made in the Budget.

Under the valuable guidance of my leader, hon. Amma, the Government of Tamil
Nadu has completed underground sewerage scheme for 22 urban local bodies, and for
another 18 urban local bodies the construction is underway. For the remaining urban
local bodies, detailed project reports are ready for the construction of underground
sewerage at a total cost of I 22,000 crores. The Government of India must also focus
on arranging substantial funding for the underground sewerage schemes, including
concessional aid as we cannot hope to have public health in urban areas without

adequate underground sewerage.

I ask the Government of India to activate special committee constituted for the
implementation of interlinking of rivers based on the orders of the hon. Supreme

Court of India. The Government of Tamil Nadu has been urging the Government of
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India to implement the interlinking of the rivers, Mahanadi to Godavari, Godavari
to Krishna, Krishna to Pennar, Pennar to Palar, Palar to Cauvery and, then, on to
Gundar as also the diversion of waters of the west-flowing rivers of Pamba and
Achankoil to Vaipar, that is, North of Tuticorin district in Tamil Nadu under the
peninsular rivers development component. The people of Tamil Nadu expect that one

day Ganga will be interlinked with Cauvery.

The process of policy actions, turn around of the economy and restoration of
macro-economic stability were aided by favourable global factors, especially the
fall in petroleum prices. Global oil prices have declined sharply, below US $60
per barrel, from a high of US $111 to 115 in June last year. Unfortunately, many
taxation actions of the Government of India have meant that the drop in petroleum
prices has not been fully passed on to the consumers. However, the Government
raised petrol and diesel rates for the second time in a month as global crude prices

rebounded and the rupee weakened against the greenback.

What I want to say here is, whenever there is reduction in the global oil prices,
the benefit is not fully passed on to the consumers and when there is even a slight

increase in the global oil prices, the consumer is taxed.

The proposal to increase the existing rate of service tax plus educational cess
from 12.36 per cent to a consolidated rate of 14 per cent will affect all sections of
the people, particularly, the poor and the middle class. I urge upon the hon. Finance

Ministry to withdraw this proposal.

Sir, I welcome the increase in deduction on health insurance premium from
3 15,000 to ¥ 25,000 and further increase in this limit to ¥ 30,000 in respect of
senior citizens. I would like to remind the hon. Finance Minister that generally, the
insurance companies in the private sector do not entertain enrolment of people above
60 years of age. I urge the hon. Minister to ensure strict compliance of the benefits
announced in this Budget by the insurance companies, both in private and Government
sectors. It is true that a large part of India's population is without insurance of any
kind, health, accident or life. The announcement of creation of “Pradhan Mantri
Suraksha Bima Yojana”, i.e., Health Insurance, Atal Pension Yojana and Pradhan
Mantri Jeevan Jyoti Bima Yojana, i.e, workers in the unorganized sector from the
age of 18 to 40, and aged 18 to 50 years, life insurance, made in the Budget was

laudable and a welcome step.

While coming to the health sector, I would like to point out the allocation of

% 33,150/~ crore is not enough. Last year, the allocation was I 30,645 crore. Sir, it
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is not clear how the marginal allocation will take care of the family planning agenda
and the new AIIMS, ie., All India Institute of Medical Sciences. In the Revised
Estimates, the allocation was reduced to I 24,400/- crore, bringing the total health
expendtiure in the first three years of the Twelfth Five Year Plan to ¥ 70,000/-, way
below the ¥ 2,68,000 crore budgetary allocation targeted.

Again Sir, as far as the Department of Health is concerned as my friend has
earlier stated that all human beings should have good health and it is wealth, the
Government of Tamil Nadu headed by Hon. Amma has been taking many steps to
establish a health community. In order to ensure that competent doctors and medical
personnel are appointed in time in Government hospitals, a “Medical Recruitment
Board”, the first of its kind in India, has been constituted in Tamil Nadu. For the
welfare of the poor, the Chief Ministers Comprehensive Health Insurance Scheme is
being implemented. Under this new insurance scheme, each family gets a coverage
of X 1 lakh per year and X 4 lakh in four years. For certain specified treatments, a
sum of I 1.50 lakh is being given. In the last three years from 2011 to May, 2014,
under this scheme, 6.1 lakh poor people have received treatment to the extent of
% 1,291.41 crores. Of the above, 2,32,000 persons have been treated in Government

hospitals.

Again the education sector faces one of the biggest Budgetary cut in the current
Budget from the mammoth amount of ¥ 82,771/- crore to ¥ 68,968/~ crore. The bulk
of the cut has been in the school sector, i.e., ¥ 42,219/- crore in 2015 to 2016,
from X 55,115 crore in 2014 to 2015.

The Flagship programme like Sarva Shhiksha Abhiyan, i.e., Universal Educational
Programme and Mid Day Meal, both looking at improving quality will suffer. As far
as the Department of Education is concerned in Tamil Nadu, my leader Hon. Amma’s
Government implemented so many things. The students studying in Government
schools and Government aided schools are being provided education free of cost.
Apart from this, text books, note books, four sets of uniforms, school bags, footwear,
geometry boxes, crayons and colour pencils and atlases are also being provided to
the students free of cost.

The students studying in Standards Ist to 12th are provided free bus passes.
In addition, free bicycles are being given to the students of class 11th and 12th
standard, so as to enable them to reach school in time. Laptop computers are also
being supplied free of cost to the students. In order to reduce dropout from schools,
an educational cost incentive of I 1500/- for the students of 10th and 11th standard
and a sum of ¥ 2000/- for students of 12th standard who are studying in Government
and Government aided schools is being given. For the students in Government and
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Government aided schools, who have lost their bread-winning parents — this is a
more important thing as this is a new scheme — are being provided a grant of
% 50,000/- as a Fixed Deposit in their names in a public sector undertaking, so as

to ensure that their studies are not affected.

SHRIMATI KANIMOZHI (Tamil Nadu) : Sir, other than this, these are all old

schemes.

SHRI S. MUTHUKARUPPAN: Regarding higher education in Tamil Nadu
...(Interruptions)... 1 have to stick to the rules. What I have done in Tamil Nadu, it

is ...(Interruptions)... 1 will take two more minutes.
MR. DEPUTY CHAIRMAN: There is only one minute.

SHRI S. MUTHUKARUPPAN: Regarding higher education in Tamil Nadu,
many Government engineering colleges, polytechnic colleges, art and science colleges
including National Law School.

MR. DEPUTY CHAIRMAN: It is not Tamil Nadu’s budget. We are discussing
the Union Budget.

SHRI S. MUTHUKARUPPAN: Sir, what I am saying is, all these things are being

done by Tamil Nadu. So, we need more money. What we have done in Tamil Nadu...
MR. DEPUTY CHAIRMAN: To implement these, you need more money!
SHRI S. MUTHUKARUPPAN: That is what I am asking.
MR. DEPUTY CHAIRMAN: Now I have understood it. That is the point.

SHRI S. MUTHUKARUPPAN: Sir, there are many pending grants under various
heads like the Sarva Shiksha Abhiyan, schemes under Right to Education, the
Rashtriya Madhyamik Shiksha Abhiyan Scheme, then grants for road maintenance
and bridges, slum improvement, coastal protection, renewable energy and grants for
post-matric scholarships for the Scheduled Caste students. All these pending grants
may be released as ecarly as possible.

MR. DEPUTY CHAIRMAN: You have two more speakers from your Party.
So, please conclude.

SHRI S. MUTHUKARUPPAN : Sir, hon. Amma’s Tamil Nadu Government was
the first State Government to have a procurement law. I am happy to note that the
Government of India has also recognized the need for such a law.

The proposed increase of I 100 to I 200 per tonne of coal towards Clean Energy
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Cess for the Clean Energy Fund, close on the heels of the increase in freight for
coal announced in the Railway Budget, will adversely affect State power utilities

and will inevitably lead to increase in the cost of power.

MR. DEPUTY CHAIRMAN: Now, there are only 15 minutes left for the other

two speakers. Leave some time and some points for them.

SHRI S. MUTHUKARUPPAN: Yes, Sir. I welcome the very comprehensive
measures announced by the Union Finance Minister to check the generation of black
money within the country by reducing cash-based transactions and prevent the national

wealth from being stashed abroad. Thank you.

2 Tien < RIS (STR U<w): SUQHNRT wEIed, 39 J31 59 Heayul [quyg W
aie & fou <11 |l faam 8, s foy T agd-agd g=gara| § 39+l 91t &1 =Iar
G ArTEch St B W ggare <d1 g b S 39 vy W g9 diem & A @

HIER, TS BH AN §9 g9l IR 89 R 8 © AR 39 g9l b gR H Sl
F9I¢ Ugl B gal &, ITH 3 GO BT B Gl AN B a7 fman
2l A a8F | A1y gia) iR R o) 9w e & off 98 SR gY E, S
Jg M RET & 6 I W1 ey 9 WEgd IR I © b I8 IoIC 9gd W19 T, YR &
U3 Srecs greed B 3R S ool & dar TWNie Afdd & Raad 81 %) @aret |
I Y& aTel W U8 HEYH PR 8 &, olfebl d gl A1 qbdl &, difp AR I FleAl
I, A WS ISP oy $B SET U TSt 81 S, S fF ano gaw '
SRIAR H T@H Pl fHel o7 6 A gad! ST H FAT g 7l

AR, goic ¥ 19 I8 9 T 99 @ T 7, i1 g9l Ugl 11, SHP! S
I I8 T & & there is a fall in the gross tax revenue. 3R < gross tax revenue
H fall 8, ISP ATbS 3MMUb AH U8l W W ST b ©, offp H W 98 g&d H
REISCHI ﬂ'@:"'ﬂ & the gross tax revenues have fallen by ¥ 1.13 lakh crores from

the budget estimates of last year. Direct and indirect tax collection has fallen on

all heads. The Finance Minister has said that the growth rate is 7.4 per cent, but
this has been contradicted by his own Department in the Economic Survey. The
Economic Survey says, “Notwithstanding the new estimates, the balance of evidence
and caution counsel in favour of viewing India as a recovering rather than surging
economy. Thus, actually, 7.4 per cent may not have been achieved and it is only
probably due to the Central Statistical Organisation which has given certain statistics
that the Government has claimed that there is a great growth and India is a surging
economy, when it is not.” Sir, the hon. Finance Minister is, certainly, right, in one
thing, when he says that inflation is down and so is the Current Account Deficit. But
how far and for what reasons? I8 S@+ &I STd & f& 3R inflation 3R Current
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Account Deﬁcit%,ﬂ#ﬂ%’ﬁﬁﬂ%@?ﬂ%ﬁﬂ?wﬁglmﬁﬁﬁﬂwm
%, I B9 AN I8 U © {5 A S fall 3R increase %, ¥ ST international crude oil
price i S[F, 2014 # 110 SfeR URT ORal o, T8 ST 57 ek IR 9”& 7141 8,
3P BRUT Bl 399 fall BT SN effect AT, SHADI consumer DI qgaﬁ B S8, S AN
Ueid 3R SN &1 SRMATA B B, I8 d By 81, 918 d 3IR consumers &I, STd]
qgam™ P SITE TIHHE A excise duty 8Tg% B &1l Now, when the excise duties on
petrol and diesel have been hiked, these have not gone up by a small amount, but it

is a very big amount. The amount is I 7.75 and ¥ 6.5 per litre. In this manner, the
Government is collecting thousands of crores of rupees of additional revenue. And
they say, “We are in a better position now. The inflation is down and the Current
Account Deficit is also low.” Now you are increasing the excise duty, in place of
oil price reduction, and using the money for other purposes instead of passing it
on to consumers and to farmers, R IR )% ST RASICI T %, SREaR R
ST b, ol Sff 9870 81 T8 8, Sh <19 BF 81 Ab, ST S8 381 SId! 3R
H@TW?W@W@H@IWGﬁWcomumersEﬁﬁ?ﬁﬂﬂﬂ%ﬁ'm,
ST 45 BUYU YR offex Uidd 89T 1RV o, SHPBT T HRd g8 SUDI AT Wl
H of foTaTl This has resulted in an increase in the prices of every product and thus

the burden on farmers and middle-class people.

TR, AN Bl 9gd IWNG A {6 3769 TR BT WiF T¢I FAIdRM & ggal ford
FAT Bl 999 few@w 9, S 9k 9 9fdw a9 & 9ud fe@w 9, 89 9T
fegman o 6 &9 $7HH ST & Wid Bl AT A1 961 <31, R 9 9 g & SR
g9 PH TS| Afh 39 g9 § $=hH ¢dd & ToId Bl a1 a1 T iR Iqd! S8
I8 HEl T 5 T iR qEd o e & 7, e 991 wrer g6 arer gl
IO BIIST T 819 el 82 4 Ped & [ 879 STRY 3R U9 & o =) Wiy
g1, 912 98 RIaad wi 81, 3R 98 0T 50 BOIR BUAT 3R $Hd 3fcldl Ul
TP H T 7, A S9N S9B! e e 39 a8 8N fR SHdT taxable
income @H Bl SITY I8 H8d & folg a1 9gd 38T &, W a1 & foy a=sT T,
ST W WRHR B IRE A AFY G Sl 9t I8 &, IS9P G W Fg! o V&l
o1, S H NN A 9er Gl S Pl Uge AT A1, 981 WRI 9N, I IRE BT 3R
ST {6 89 Al F Ugd ore el AT AT SR S b gelaR $ SR &) Hd
H AT AT, 9 B G H S IET AL, FEl 9, I WIS W, U b A 9oy
3ITST I8l TR G Bl el Y81 o7 3R H&1 ST 8T o7 &6 &9 a1 BrIaT ugan feam

3T Hg B © fb SR AT 39 AISN UR IJUAT BUIT oG, al IHT wid §
BRIGT e, Afhd S9% UT $UAT B8l B2 SR BIg Afdd Ui oRg $9¢ Ufy Iy
B BT & AT IS UTd dIRg BYU HH] IBT © AR MY H8 I8 & (P MY TP aIRg By
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39 WHIRT § I SINTT, a1 3NMUB! $7hHF <l H ST BIIST el U 98 3!
9 ORI § SUIT AT AT S 89 ST 39 i A, B USId & I 7 €Tl &,
TFATSST ST TGT Y, A TR 12 TRAT A TG TY 14 THS FXh, & Aol Bl
W B TE &, SAH T2 MU B ISl & S BT HEM $HR a1 iR 39 oRE
ﬁmﬁ%ﬂw,ﬁmﬁ%ﬁwﬁ?poorpersonsaﬁ@ﬁwmmél
MY B AT & &M del QU 21 SeR Y Bed & P MY o+ s9d HIvTe 3R §
3ITIPT Tid SATY eI 961 I8T §, FIP MMT §9d Tel B &l H YD forced TIT
T IET §, compulsory Tad PR BT AIP] Ia01 8T § AR AP & IE incentive
faar <2 €1 MBI ST 60 AT &b 91§ e, B S incentive BT @AY MU
BUIT o1 dred 2l Y 99 U Bl g9 {9 R SWHId AT d8d §, 98 919 §
M HHN AfhT 3T S T8 B8 B & & incentive fIWTHR MY 79 BUAT oI
IrEd &, a g g W 1 SRay b 3y SH@! S # fhdr vuuT 997 @ B SR
J SHH AT o < §, 9 Sl BIET IMSE HHT 3B 8, S I 398 W9 & od g, dl
R d YW AXI? IS & GAI H S A2 S T, IGH 9 IMISE A PV 8l 8l B
d 3R IYAT YT 3H hdel SHIT IR I < B, df O v Rufy 8 o S5t
ST WM & forg ff T1 T2 g9 SR AT 9RaR T & ot o I FEt g

MU UIST 3 Ueh T 91l 2 o 319 YIf 98 3reedl _d &1 MYl competition
TP A UIST & QI FAdT 8, il AT faeell § UraR § 2l 3FR 98 U U Pl
g T &9 g faan <1 O g HEd € 6 89 dgAr iR IRe |l faer <9, s
P! dic T QINMYI 99, 3T §HP! dic § QIIY, 89 A1 diol B B <3, 9[99 o
BN S, Y€ B BY oI, BIEY bl GHET HT, oI BT I9¢ g<dl Bl Ugls b fo1¢
T fBrerT, <fSfpal &7 gq "9<) qarel, 91 yers” & fv Uy < g9 9'E @ B
Fiol qaTdHR 3T Had & b MY gHa! die < iyl

ST &1 21, 3 H JIoid) B aRG A WINr Y 8T AT H I A9 Sl b
el ¥, JifP g8 I AT B o 8T ATl d $g I8 o & gon-siust 7 1 s
ST =R § SR ¥ 9 faRieh wifcat ofe ufeafsem vae & Raams €1 3 S ofs
ofgafore faad @ =@med 2, s ot f @E 9 S9e Radrs 21 st uret @t
oirex gt Armacl St 9 e WY I8 99 a1 {6 59 A @1 g9 fodl 9 TR 9@
39 B9 H U T8 B <A Y A+ BR o, 98 el ISl ¥, oMfhd 39 fdd &
A1 B9 N B &I &l MY fhae & S of %@ ¥, SHP) AN of W7 E,
3T Pedl & b Il 89 IR T[T UA1 <1 ST R2 &1 MY I IR A1 U491 31 &
T E, AU |F SHTE 1 Afhet Ye e I @M ¥, 98 IR A F HH § SR 31
PEd & b B AP THH o < Y fHEE Bl S < T8 qebd, 39 SHIE o
B IS 991 X2 ! 59 G AT Sff IR < B = 4341 off 1 I gon-
SITS! Tl P Udh AP IR 3T g8 FON-STs! &1 garell a1 iR &al

* Expunged as ordered by the Chair.
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o ey gei-wius) & ared €, gafery oMy S yfFafrem Vae TE o § @ E
F ot wmefl & I8 gu dredl § [P I8 S AU o UfRiRE tae BHd @l o
o & Y o X2 €, S gHM-SiuSt FEl o g2 Il ATST <X u'd 3
BA Ul @ I €, AP Tt ATell H BT Ul 98 I@T Bl /M ¥ IR Aot qaTs|
IS 19 MY dIC AR MY 9, 79 9 &7 37yt A &1 T % 3 981 59 8 @
g, O o oY 98l QRT T8l S arel §1 319 98l uid el 91§ fhe ST 3fR 3y
R Pl 6 wig, <1 X BTald 7, 319 dI AR X 8l s, 3Ad 89 SHBI Sldb Bl
AT 3T R T d1eT B <31, 3T e S99 dic #F0), «ifhd o9 I8 aF 9drsy
b & 3y I 9 By @ I, Al FEN-SUSAT T PEI BH S W T §s 82
SIN-Siafeal ot ere’i # a1 g5 21 F-SiufSal | <& el @ qf 98t IR I8 @
g, STel & 91 39 & W@ ¥ 5 fow a¥ie 9 987 R @B AN U1 Sia-a19
PR IT T ISP IR ¥ A R PHad §? U7 WU gl AT o1, 39 IR qolc H
Mg VAT 91 TEl BE I8 B MU HEl {6 89 99 & Udh ABM R 31, 2020 dH
Udp AHH B <A $HG Y Yd gy BiF A AT 82 89 10 HEM ® T,
319 fpa ugd b HR fQu? Gl Amach o9 g Ha1 of, A S HIER A
BIRIRTE Sl 28] IRIG AERT ST §9751 g8 9= Sl ARl gal-siias! H 8d 9,
S T IBIH Ugel TERI SIIE WR, S8l WRSNI SHIM @rell fl, SHH Feled §9a1g,
SI-G1 HHRI & I 20 ARG Y W §9amy, R g8t w39 grelft-giufedl |
& Al Bl UEaR R dd S SEN-Sufedl B g w1 B HA 39 e @
gf-siiufeat gers St €1 oo del, "It FEeh, JTt geRi” IS Al "It
T3, 91 UG P8 AT dgd 3BT Bl ATY Hel b &9 34l Yo fba1 81 &
AT #A ST dE @ oF B g9 AR A IS gTmRl, 981 uglel Sifva garn
Tl 3T SAd foly &1 R I8 T, BEl A, B F B § W & A2 AT Al BRI
w7 3l 3 SHY U gWg UER YW S $' @ I, Gl RIS BV 3T gY I
H 39 QoA & foy @ 2 € &R Sl OE H STR Y9 b dR H g de e
ST g AETach St g w3 oY, A 9t ugreh, ot q=meh” AreT % 9'd Wil 39
T | TE oY, AfeT IABT AT & d8d SR S | ds@, g fedr WY i
FI 8, fdt off et o 81 R sl & ') # a=a) et Bl of, gEr frem W oS
a7 g8t @1 Sfigae afrge SR 6 oFR 98 TR afed ® a1 9 TRie aafad &l
Uh 9 QTS 7 BT BH B o, ISP THSC § g8 U7 STHT BIT o1 S ASH!
% A R, 99 98 dSd! 18 AT DI BRI A IUD YHISE H Udh g vudT fer
9 TRE W YOI Bl UGS U, Sb & BT SaIo¥, S5 G BT §a04, SHD
98 P! 8IS Tpdd & GRM T9 BIR $UY 3R Wigfhd a1, 99 89R BUY &5
TP & 91§ 41 3R IHSP 918 YU H S & ol @rell vudm & &1 <1, W A
gl 81 U, dfc® B S WX BRCA IFd] & AgS] H, S I8l ¥ 984 P9 T,




The Budget (General) 2015-16 [18 March, 2015] and Government Bills 465

TET 3T AN SR o Fhd & [ fhd dRg &1 R 91T 8, AMUD] Uh HIgd
WR & e I8 B ok MY Afh I=H g7 Widl & fog a9mm a8t «)®
MR TREl & oy giee 99, dsfddl & foy Wpdd 9911 39 TR il &
forg, a1 ofo e W Sfd g Al WD Yh U ool A8l o P Wpdl 8H gl &
fou <& €, afcw Sl <l &1 pd 81 9ddl 8, Sl dl<c & Wl 8l Ahd §, 394
ST TPl TAHR (AR 9 A8 I "I 1], dCI U AN T BT BT
BT 81 Ifd 3= a1 feard & forg @relt Iorifar & forg, die & for g9 st &t
el g7 dISi 4 3y Al @l dic b g 999 91 Febd 8, Vb gR §91 Abd 8,
M &1 IR g1 Fhd &l Afhd IR-IR el g9 Ahol| 3T $H S P ST MBI
UM TS 8§ 3R I8 9T TS B b 3y fpw a¥ih & 397 ol & forg B R @ 8
3R M@ R AT B, MU AR BrTeil # Ul fifse wamg 81 9 ffse woma
ﬁ%wﬁnaﬁwg Hifh S gTSRNGe oISl %up to ¥ 20,000 crores and
direct taxes are now down by I 8,300 crores! What does it mean? Indirect taxes

mean pressure on the consumer and increase in prices. The direct taxes directly
target individuals. So, this is an anti-middleclass step adopted in the Budget. Your
Budget is fully for corporate. Igd AR 81 Sl 81 O 8 BEl o ' fd sy
Al BHURT $ fIU BM B W& €, PARC $ U 3T goic 911 8, I AT e &
5 oMy TR TR F@ A @ B2 A wh) o geT ¥, 9 g9l aHe <8 ¥, gafey
TEPRT W2 B 9 |Hsd € 6 91d 92 € &R 9 A9 ) € fF 9% srke @1 aoie B
59 P b g ANl b $o ARl § 98 W

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD) : Sir, I am so much impressed by his speech,

therefore, I am smiling.
MR. DEPUTY CHAIRMAN: He appreciates your speech very much.

2 e =g s H g € ®e ve1 g B U W A A A, siex A a1 3
A 81 I8 1 3fex | ol v |l |iefl ¥g M W € b I' goic fhad forg &=
Budget is for corporate sector. I&i dd b $H FHI ST Sft 99 EN g, T o e
TR H B O G, el AR I8 BN, Jife B S A1 g8t el o 7 fe ag
3T I AT goie & {1 3R I8 1 BHARET goIe MU < fan g7 foy o giewd
%, oAfp H\ﬂqﬁ\l gl H\rlej\‘é\l Ig & {5 39 o1 & a1 BT B Sir, the corporate tax for
the big corporates is being reduced by 5 per cent by 2018-19. Also, the Wealth Tax
has been abolished. The General Anti Avoidance Rules (GAAR) which applies to the

big corporate investing outside has been deferred by two years! Why? It is because

it is in the interest of the corporate. So, definitely, it is a corporate-friendly Budget.
There are no concessions to the middleclass and to the common man. But, you have
given concessions to the corporate! You have not reduced just one tax rate, there

are others as well. If you calculate, the amount, in the next three years, comes to
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% 200,000 crores. This is the concession that you are going to give in the form of
benefit to corporate class. 3R 919 FEl 91 & f I8 g9 "ol &f Uit g @R e
ol & forw el 2, 7 39 VST AT RIS 8T S 81 This Budget is totally anti-SC,
ST, OBCs and also Minorities. II'IE‘*IT@?[ P foro al 3T Agell ded © fb 85 al
W@W%%{QW@W%IWminorities%ﬁ'ﬁ’ﬁwm%%
9 minorities & forg PV T8l BRAT Bl T minorities b RISTH S-S BRI B T
T— I® 98 dIS-BIS B, 9% S9& fay guic Rew™ &1, ar &R 4ot &, 7 fo
9 fodl gg 21 €1 98 MY Gl M R4 © 3R I8 3@ GNI AT Bl AIH 21 99
IR # MBI < H & Tl dfew e F A S T ' B 37 wWadl B 49 BR,
minorities % HUX TER §¢ BRY, ifh 3T $b - Y& &l AN &1 minorities b
Eﬁﬁsﬁg\%ﬁ’\’aﬂﬁﬁ%,Wmﬂﬂwglmminoritiesiﬁaﬁ%ﬁ%,
minorities UX atrocities ®1 1 Bl &, dI AR H3 HAHR I=-I BT Egl hY Id T
6 3y qifergl a8 ITd AORT g1 9 fdd F $B SR FHeAl ded ©, ol JaH
A P IR I gSdl & Hiifdh T8 I891 8, g8 R 98 Pl & AR a9l 8 91
PR Bl TE D AGGRT B, ofbT I S § P minorities F A fHaT s
BY IBT B 3N Anti Scheduled class, Anti Scheduled Tribes &1 I8 ¥ sAfIU Py &l
g FifP UBel 10 A | BRI U] Ul WRBR A dedl el & b AT Schedules
castes, Scheduled tribes & RITH IRT activities T BT 82 a8 I8 RO =8I,
e RSTded 37 JHIRM 81, a8 396 o goic S @l 91d &1, 918 Scheduled Castes/
Scheduled Tribes & T &I 91 &I, 3MT Scheduled Castes/Scheduled Tribes & T
%ﬁﬁ%@ﬁ%ﬁ?wmmmearmammg,ﬁﬁﬂaﬁ@w\?ﬁ?
P B U T I NS R IS 3 A B MY T, TH BSH § T g9 91 Bl
JORIT U7 3R 9 99T & B fAfex, it fRiewsy dee, S 919 § w9 fAfex
T, B WS EA Pel A7 {6 & I8 919 97 B, S T 99 9Hg Her off fh
faeell § PiFIdel 9 # Scheduled Castes/Scheduled Tribes I &7 ST T4 750
PRIS N, SIafh §A9 5500 BOIR dRIg & 3Mdbs @y I I=F A fo oot
BT T H 750 RIS BUY, 99 WF &, fdoell B WeR 1 o vl S='iH
I | T o1 fF A U qua freldl, <fT a8 ol 9@ T8 fiet €1 s/ eu 9
oI Bl 3R reduce B AT 81 MU 13000 HRIS A SATGT S ol H reduce B
fear 81 oFaT 8, MY I HIFA © fob Scheduled Castes, Scheduled Tribes ﬁl?g?'_d
well to do &, I8 31 3R TExd &l gl R AT 8, d 3T W eyl e gl
"YU § 9d BfEY, @2 AT 8, I T HAT SNt & A7 dT2 AMqh Y= H31 St &
%W‘Tﬂ‘fsﬁ&heduled Caste%W%,WWﬁWW%W%
3R AT STy Fe b 89 I ZAW T 3T AN Bl JHIAT a8 SHR 3R QT
H TP 9H HelthR Siad” o MY 8, O 3719 S I 3fbel 7 Jfogl dfed I8
8U 5 I o, fSorr T8l S, S9! IoH-98d qal BRI S, S Bl
red €, fadt Widd) Hel a9 A9 AU 6 ITa1 =1 FA1 § SR 9 w1 91 I
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21 9% Schedules Castes/Scheduled Tribes & THYIST 3fTUh] g g 5 amae
gCH & -1 S2 [dedd SXfhTR dx &1 Bl 3771 39 ARY =il rsderss &)
g T1 39 PE I © fb 89 & TSl Bl UISICISIv & a¥% of S Y8 §— 3 8
® 2 5 2w e & twSleng & o O 32 €, 3T Yad BT 100 Uferd Uwmeres #
o ST X €, 37 USR BRI Bl USdeISH &R I8 &, 3T H8 B & [P &7 uled &l
UTSdergsl HNAT| 31T TSNSl Bl defunct 99T Y& & Hife 3T S & fh 918% B
SYINA HUrol, 9 A MUl ggd U9 81 11, e oy fegwe # 99 9rsd
g, 9 9 99 90 59 oSl bl XY W Bl Sl HEIGY, Udslsdl &
I S 9T B, WRAR HE e ® 98 89 of 8 Bl 1.5 g $Rie vudl ol Nad A
AN form 8, " #3 S A dal B FEl A7 {6 TSl & S¢ g dRIS BUY
B9 o 2 | 37 I 98d B HH o¥C W o 2 Tl I8 I Wi F AT eI gan
5 aga ffm g% ok 9ga oreel Sk W & S I firer <@T B ¥ a¥ie
I 9 grae fAfRex |red 9 g1 feT ugd ST9 Raen arad! &1 JHel S, o
BT T 50 TR BT &9 Al ToRiEd! | of X8 € 3R 9 & foy S=iF yasmsdl
Pl 9gd-d9gd gare & @1 MY AMEd R 87 Yh GRAT Sl I B ATSH-aAgT
g, e SR e 99 ot R 8, OId e 2 ok axIs B9y o I8t 3 sy
B fau € 3R 3y 9 S fha=T U1 SHBT 3R o oF? 31T S f&hde g-1hY &
SIRI d9d R AT 9@Ted ©, a9 {6 ae] 3 §ege= Ui amud J8i 3N e,
MY TS 3MHY I T IR IAPBT BIISl & Fh AR MU I8 26 TRIC A
49 TRHC fHaT 31 S GO D! HIT FAT 72 7 IS ¥ B S AUsges dreH,
ASYeS LIS, JHdS T, ATGAINCIS Bl Tl §, N I I 3 STBT JHA
HIAT I8 Bl 3T S & fb 396 Ur 3R PIs SIRAT &1 8, 3¢ U UIRIHC
BT IBI T SIRIAT BIAT &1 TIIRHE &1 I SIRAT Hal s8Il 82 9P I VIeIHe
BT SIRAT gfeetds Faex HIARTH H BIAT 81 31T YD Rl gfeerd Faex BraRe
g, ST MUY HEl, 39 ATel MY AW 50,000 HRIe vUY drer ol H Fpreii?
$IPh] UTgdeIgSl BRPp, 396 AT 9 HY P 3T $9h] ST a¥ of SITUI| 3T ST
g 5 39 g & forw odf R Rordee &d 8, Yod 7 7, %= # 7, Wi Sl
R ¥ 3R g7d! I8l R Uyamric fedar 81 o1 J8f ® & 99! I8l ) arai &1
TYaRde el &1 81, 519 BIs db=al Bl §, a9 S §dh! fFadn g1 dh=dl s99
fopat Bxcft €2 919 B Rerr gar 8, O &=t gkl 81 F AN SaoiR & Y&d &
5 w9 g Hiwr Ao, &9 &9 Alad & oy Tls d¥a1? JMa gHeM-89eN & oy
ITBT WH B DI Udb o1 917 <l 21 9161 129 ST, JRIT FSsHY BT U1 o
IR 39 WRUS ¥ IfAu™ & 15 3R 16 H Wfae= st U 9, i 5 I8
Frd, e U dIg 3R SIRAT <1&T 8, 39@! feft T 4 $UR SSTHR & A
P REX Al TSI T8l R U1 @, B F BH 9 ofdel IR I o 314, olfh=T g ggi
A g T8 1 A1Ed &1 A AN S8 9% ugd U, W AR Y APl qgart B
MU Aot Bl el IR 99 AT U 730 off 9 I8 9, S9d 98BI
F e fAf e 9 I I, T g9 W) $ET A1, BARI AT 989 ArmEd ot 7 W $aEl
o7 3R SR ygM HA S A gol W1 o B MY gHHT Sfar « Y fF @ e
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IgdeISS &R I8 87 R &, dl IAH AT 9% foly T aRAT B2 Plg IaTq
TE AT BAR ATl Bl A1 STare 1 31 g3 G SRl 8, 3 R hR S 39
THI SR SHTE UR 98 T &, AE J S99 <37 3R 8 AN Dl 399 STo). FHSIH
BT B SN T GHI o B R F e gs gy & § 9Hen g &
Fepdl ATeq A1 39 vy # TE dreil, I SRR did <31 3R g3 WIS B 6 A e A
39 39 AV ¥ g4 SR Sdd S| ... (AR @t E1e)... W), Ui e iR T 4R

AEIGY, § US-BHR g9 R HE & _go’? I am saying it an anti-farmer Budget

because, compared to last so many years, Budget for agriculture, for the first time,

has been cut by 14.3 per cent. Budget for National Food Security Mission has
been lowered by X 530 crores. There is a cut in agriculture by 14.3 per cent and,

therefore, it is totally an anti-farmer Budget.

For education, the Budget has been slashed shockingly by 16.5 per cent and
the Budget for school education has been cut by 25 per cent, which would affect
the Mid Day Meal Scheme. The Budget for Sarva Siksha Abhiyan has been cut
by 22 per cent, which is really shameful. gedl @ 91 B 8, dedl Dl UG Bl

qd HRA 8, "9 gIRN, ISt gl B 91 HRd & but most surprisingly, even the
Budget for important schemes like ICDS, which gives healthy food to children, has

been cut down from X 16,316 crores to I 8,000 crores to keep the poor children
hungry and therefore, ensure that they do not go to school, do not study and do
not develop. JE 3MUBI WhIH & d8d &l Even the Budget for National Rural
Livelihood Mission, which is to give jobs in rural areas has been cut from I 2,034
crores to X 1,800 crores. All this shows that it is a pro-poor and anti-kisan Budget,
where, in fact, instead of increasing the kisans’ Budget, their Budget has been cut.
For everything there is one answer from the hon. Finance Minister, who is not here.
But the other day, the Prime Minister has also said ‘devolution to State’. For every
question they give one answer, ‘from 32 per cent to 42 per cent we have made
to the State and devolution is there. We have given it to the State, therefore, we
are cutting the schemes’. Now, in regard to this, I have to say that for justifying
every cut, the Government says that they have accepted the recommendations of
the Finance Commission, which has suggested devolution from 32 per cent to 42

per cent to States.

Accordingly, there is devolution by increasing States’ share by 10 per cent. But,
we have to see as to what the actual devolution is. In fact, the Government has
given with one hand and taken away by other hand. This becomes clear because
the increase in devolution is claimed to be 1.36 lakh crores. On the other hand,

the Centrally-Sponsored Schemes, grants and loans, which have been cut, is I 1.34
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crores. Thus, in effect, the devolution actually is from 61.9 per cent to 62.8 per
cent, which is absolutely nothing. With one hand you have given, and by the other
hand you have taken it back. This is just befooling the public and everyone when

you say that you have taken away the Schemes of the Central Government.

The anti-poor Budget shows that this Government is clearly against the poor
persons. The Government is justifying the cut on ICDS by saying that because
they have now introduced a new scheme of sharing with the States; there will be
a category fully funded by the Centre. The second category would be where there
will be a sharing between the States and the Centre, and the third category would
be where the Centre will not pay a single rupee for the schemes, which will be

fully borne by the States. So, they have now made out three categories.

The BRGF, which clearly helped the backward areas in the country, has been
totally abolished. No mention has been found about the 100 smart cities. I am
surprised; suddenly, the cities have vanished from this Budget. Where they have
gone, we don’t know. The hundred smart cities were vehemently proposed in the
first Budget of this Government. Now, 23 Schemes will be funded by the Centre; 13
Schemes will be shared between the States and the Centre; and there are Schemes
which are totally delinked, it includes BRGF.

As regards National e-Governance Plan, no fund has been allocated for
modernisation of police. Not a single paisa is to be given by the Centre for the

National e-Governance Plan. Sir, I am just concluding. Therefore, I am hurrying up.

I would like to speak a few words on the roadmap and policies of the Centre.
Apparently, the fiscal roadmap is to reduce public spending on welfare schemes
by directing not to spend any more money on welfare of poor people, and instead

reduce the same drastically.

As regards FDI, the focus is on bringing investment through FDI in public sector
companies like Railways, Road, Defence, etc., which is going to drastically affect

employment of SCs, STs, OBCs, and minorities, as there will be no reservation there.

By giving tax sops to the corporate sector, the financial elite, it will create

wealth and income inequality, which will make the poor, poorer and the rich, richer.

By cutting all the welfare schemes, an extra amount of X 70,000 crores is being
provided for investment in infrastructure. By doing so, the growth rate may rise,
as the Government believes, in a trickle down manner, but it will be a top-down

approach. It will be trickling from top to bottom. So, it will be that approach.
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Again, this Budget is against everyone, except the corporates. And, surprisingly,
against all promises made to the electors, voters, during election meetings of the
Lok Sabha, by the hon. Prime Minister, Shri Narendra Modi— because the BJP was
not contesting the elections, it was only the hon. Prime Minister who was there
and everywhere -- there is no help for the poor people, no help for agriculturists,

workers, employees, labourers, students, youths and the women of the country, ISEED]

5 8¢ W 3R & 9ol § ge-9 9uq &g Ty 9

The plan is to create wealth at the top, at the corporate level, slowly, which
Government believe will trickle down below; this is all anti-poor step. For the
Government, it appears that the reforms mean the new Land Law, which we
have opposed, and we will oppose; I have already spoken about that. ...(7ime-bell
rings)... The Government’s motto is to corporatize the entire country. Now, this is
very important. Looking at everything, the entire Budget and the way in which the

Government has been going on, it is clear that the Government is for corporatization

of the country.mﬂﬁawﬁ%ﬁ?zﬁﬂﬁaﬁgﬁwﬁsﬁqﬁiﬁﬁﬁﬁﬁ,
gfed HSI BT B AT BIURSISS B Gl SHPBT T8 e aim Bl ...(Time-bell

rings)... The proposal is to corporatize not only airports and other bodies but also

the country. That is why the Government is saying that it will get I 65,000 crores

through public sector disinvestment.
MR. DEPUTY CHAIRMAN: Now, conclude, please.

SHRI SATISH CHANDRA MISRA: Sir, I am just concluding. I have already
spoken about the Service Tax. So far as the welfare schemes are concerned, they

have stated that they have created a lot many funds.

This is the second last thing and I will conclude after that. One is called as the
Investment and Infrastructure Fund with an allotment of ¥ 23,000 crores. MUDRA
Bank is with ¥ 20,000 crores with a I 3,000 crores credit in guarantee. There is
a Rural Infrastructure Development Fund and a Long-Term Agriculture Development
Fund, Short-Term Cooperative Fund, SETU for self-employed people, Atal Innovation
Mission with ¥ 1,000 crore. But what is the roadmap for all these funds? You have

not made it clear till nowmﬁﬁ%%ﬁwgﬁﬁﬁﬁﬁmﬂﬁ,ﬁw
T B E, Sl Sl o IE &, Sl NaSl 99 @ ©, Ol G8d & BN 99 § AR S
ASYee BRCH AR USYeS IS & @l &, ITdI @M 31 M7 39 3@ & P e
fPa™ &1 1 BT gl 39 fhae & foy ®Ig $9aRY & e T8l a1 7 21 3l
39 ITch U 37A el A Rt & fog o1 <31, fhR a1 @1 S97d 81 %l BRI
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I I GASS H| 3B $O BIIST el Uga dTell T 3T H' @ T fH 89 gHd
"W g AT H, MY ddh 39 ST BRA W1 W@ Bl L.L(WET Bl OEN)... 57
N & S 99 Tt I8 €, T AN Sl HHS IR T T, IS¢ UAINT I MY "HId 34
SfSAT" BT B B, Wb 7 ST BT B AL BNl In the end, I will say that
so far as the Budget is concerned, when it speaks of taking care of everyone and
MY D! AT DR T DI 10 B 7, Afbd ST o &1 & o Ray sdqa
f5 PURT B AU AP, TRl BT ARG, TR & T WA o a9, s
ITHT R[IR A Bl Y, ITdI OfF § B SABR, Sl B W1 ATS-d8d IT5 U1
T, SO SR odl A Ybre B AT MU g9 R B, SHdl 9 B Bls ol
T I 8, 39 A1 Bl bed gU H AUl A AR BRel g

MR. DEPUTY CHAIRMAN: Now Shri P. Rajeeve. Do you want to speak now

or come to the Chair? ...(Interruptions)...

SHRI P. RAJEEVE (Kerala): After this, I will come. ...(Interruptions)... Sir,

actually I heard most of my colleagues...

MR. DEPUTY CHAIRMAN: So, after your speech, you have to come here. So,

make a brief speech only.

SHRI P. RAJEEVE: Sir, the most of the terminology, normally myself and
Comrade Raja use in this Budget Speech, is already taken over by the colleagues

who have already participated in the discussion.
MR. DEPUTY CHAIRMAN: Then there is no need of your speech.

SHRI P. RAJEEVE: 'The corporatization', 'budget against the interest of the
poor', 'revenue forgone', all this type of terminologies, Jaitleyji coined against us.
This time you have changed the title of that thing also. But our colleagues have

already taken that terminology.
MR. DEPUTY CHAIRMAN: Nothing is left for you.

SHRI P. RAJEEVE: Then I request all Members to stand ...(Interruptions).. Sir,
I was coming to that point. ...(Interruptions)... Sir, 1 request all the Members that
while taking on the legislation for the corporatization of the country, they should
stand against this type of policies by voting. I expect all colleagues to do this for
this important legislative process. Sir, I tried to read the Budget Speeches of the
UPA and speeches of then Opposition Leader and other opposition Members. Sir, this
Budget is a continuation of the policies of the UPA Government, that is, they are
trying to carry forward aggressively the 1991 neo-liberal policies. They tried their
best to carry forward them. Sir, I tried to get the copies of the speeches of the then
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Leader of the Opposition, Jaitleyji. We had several wonderful speeches by Mr. Arun
Jaitley in this House, particularly, on Budget. But I could not find out the speech
for 2013-14 because at that time nobody could speak on Budget because we in the
opposition jointly obstructed the Budget discussion. The word 'obstruction' is the new
terminology used in the Budget discussion. It is obstructive or it is constructive, it
depends upon the perspective. If you look through the eyes of the corporate, then
obstruction to the policies is obstructive, if you look through the eyes of the common
man of this country, then this obstruction is changed into a constructive approach.
Sir, this protest, agitation, obstruction, is a part of democracy. In our concept, this
obstruction is entirely different from obstructive policies. If we try to obstruct a
Budget, which intends to protect one per cent super rich of this country, then, it is
constructive for the common man of this country. It is constructive to protect the

interests of the country.

I recall the speech of Shri Arun Jaitley on Budget, 2012-13. In that speech,
Mr. Jaitley quoted paragraph 106 of the Budget Speech of Dr. Manmohan Singh.
The reason is, we have witnessed an excessive reliance. ...(Interruptions)... We can
speak at any time because there is no chance to sit that side, at least, in the near
years. 'But, Sir, recent years have witnessed an excessive reliance on indirect tax for
additional resource mobilization. This escalates cost, fuel inflation, and is regressive
in its impact. Therefore, I have not relied on the indirect tax as a major source
of resource mobilization." This is from the Budget Speech of 1991. And, Shri Arun
Jaitley had demanded that this should be implemented. I have the full text of Jitleyji's
speech on 2012-13 Budget. But, what is the trend of the Budget presented by
Shri Arun Jaitley in the Lok Sabha. The Budget proposal will reduce direct tax by
% 8,315 crores. That is benefiting the rich. And, it will increase the burden of the
people through indirect tax hike of I 23,383 crores. Apart from direct tax benefits,
some of my colleagues have already mentioned, wealth tax has been abolished,
corporate tax has been targeted to reduce from 30 to 25 per cent, greater concession
and access to FDI and FII are absolved of capital gains tax, and minimum alternative
tax. A progressive taxation implies that individual and corporate pay taxes according
to their ability to pay. The composition of indirect and direct tax is an index to
evaluate the structure of the taxation of a country. The direct tax is different from
indirect tax. In the case of fuel, the petrol, around 50 per cent of the total cost
is indirect tax. And, I went through the entire speech. It mentions several types of
impacts of indirect tax on economy. For every 100 rupees, collected as tax revenue,
approximately 30 rupees come from direct tax and the rest come from indirect tax.

The hon. Finance Minister, while trying to reduce the corporate tax has mentioned
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the international experience. I would like to draw the attention of the hon. Finance
Minister to the composition of international tax structure. In India, the direct tax
is only 30 per cent. In the case of China, it is 34.4 per cent; Indonesia, 45.8
per cent; Russia, 50.3 per cent; Brazil, 55.3 per cent; South Africa, 59.6 per cent;
Mexico ...(Interruptions)... This is direct tax. You are talking about the corporate
tax. I am mentioning about the component of direct tax in the total tax. You are
thinking about the interests of corporates that is why you are ...(Interruptions)... In
the case of Mexico, it is 64.1 per cent. This is the international experience. Why
is the Minister not trying to implement this? This is time to raise the direct tax.
Instead of that, the Minister has tried to increase the indirect tax and decrease the

direct tax. This is totally against the interests of the country.

Now, I am coming to another international experience. During the last discussion
on the Budget, I had also tried to mention the tax-GDP ratio. Our country is the
lowest among the G-20 countries. And, in the BRICS also, our position is very low.
The tax-GDP ratio in the case of China is 22.4 per cent; South Africa, 28.2 per
cent; Russia, 30.6 per cent; Brazil, 33.7 per cent. The tax-GDP ratio of China is
24.4 per centage; South Africa, it is 28.2 percentage; Russia, it is 30.6 percentage;
and, Brazil, it is 33.7 percentage. Sir, increase in one percentage means increase of
one lakh crores to the revenue of this country. If the tax-GDP ratio is as same as
of China, then, India would get an additional revenue of ¥ 9.87 lakh crores. If it
is as same as of Brazil, then, we would get an additional revenue of I 22.56 lakh
crores. Then, there will be no question of these types of deficits. The Government
is trying to give more concessions to corporates. It has already been mentioned by

my learned colleagues; I would not like to go into the details.

Then, I come to abolishment of wealth tax. From the Finance Minister's speech,
I quote: " Should a tax which leads to high cost of collection and a low yield be
continued or should it be replaced with a low cost and higher yield tax?" This is the
logic for the abolishment of wealth tax by the Finance Minister. Sir, in 2001-2002,
the cost of wealth tax collection was 53.8 per cent of the actual wealth tax. That
is true. But what is the reality now? This cost of wealth tax collection is decreased
to 9 percentage. That is true. This logic was true only for 2001-02. At that time,
it was 53.8 percentage. Now, it has been reduced to 9 percentage. That logic does

not suit to 2015-16 Budget. This is only for giving more benefits to corporates.

Then, you have imposed one super tax, that is not coming to the tax component,
which is, giving share to the States. There is no constitutional liability of the Centre
to give a share from this to the State Government. That is what our understanding

says. Sir, our Finance Minister follows Mr. Chidambaram's path in the GAAR, which



474 The Budget (General) 2015-16 [RAJYA SABHA] and Government Bills

[Shri P. Rajeeve]

has already been mentioned. In 2012, that House and this House passed the Finance
Bill with GAAR along with retrospective implementation. At that time, Jaitleyji had
taken the same position; he is against retrospective taxation. But the two Houses
of Parliament passed a Finance Bill with retrospective taxation. The then Finance
Minster, Mr. Chidambaram, constituted a single-man Committee, Parthasarthy Shome
Committee. On the basis of his recommendations, he deferred the decision, the
decision of the Parliament, Parliament of the country, representing the nation. On
the recommendation of a single person, Mr. Chidambaram deferred that decision,
the implemention of GAAR. At that time, what was the reason? The reason was,
administrative machinery was not ready for its implementation. I quote: "Administrative
machinery was not ready for its implementation and will only result in scaring
away the foreign investors." In 2015, the same reason is there. Is this maximum
governance? Why this Government could not make the administration ready for
implementation of GAAR? That is not the valid reason. This is to protect the interests
of the corporate. Brazil introduced GAAR in 2001; China introduced GAAR in
2006, and the UK introduced GAAR with retrospective taxation. I had mentioned
in the last Budget speech also. Also, the G-20 and OECD have taken the initiative
on the Base Erosion and Profit Shifting. This is in tuning with the BEPS, that
is, with the international scenario. Then, there is no valid reason for deferring the
implementation of GAAR for another two years. This is only to protect the interests
of the multi-national corporations. The Finance Minister repeated that the reduction in
corporate tax is considering the international scenario and for attracting investment.
This is only in developing countries. Next year, some countries are ready to reduce
the corporate tax to 20 percentage. Then, what is the end? The end is this country
should become a tax haven. India should take the leadership against these types of
policies, reducing the corporate tax, looking to the developed countries. Why are
these developing countries competing for giving more concession? We have a very
good tradition in the international scenario as the leader of third world countries.
We should take the leadership against this type of decreasing corporate tax for the
benefit of the multi-national companies and finance capital. Sir, if you are looking
at the international scenario, why is the Minister not ready to increase the direct tax
component as per the international scenario? Why is the Government not ready for
increasing the tax GDP ratio? Why is the Government not ready to implement the
GAAR? They are not ready for implementing the GAAR. They are not ready for
implementing these types of things because this is in the interest of the common
man of this country; this is in the interest of the nation. This corporate tax reduction

is to protect the interest of the finance capital.
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Sir, actually, the genuine investors are not scared of the tax. I would like to
quote an American business magnate — not a Left economist — Mr. Warren Buffett.
I quote, “I have worked with investors for 60 years and I have yet to see anyone
— not even when capital gain rates were 39.9 per cent in 1976-77 — shy away
from a sensible investment because of the tax rate on the potential gain.” These
are the words of Warren Buffett in 2011 in New York Times. This is opinion of
the capitalists. Then why are you trying to give more and more concession than

they want? ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: This is neo capitalism.

SHRI P. RAJEEVE: Yes. But this is for the new type of FII and other type of
business. Sir, for investment, we always quote the World Bank. But as per UNICAP,
MNCs report, “India is within first four.” Some other reports are here. I would not
like to quote all these things. But how can capital come to a country where the
communal riots are the order of the day? How can capital come to a country where
‘Ghar Vapasi’ things are happening? How can capital come to a country where the
churches are burning every day? The capital comes to a country where the Government
itself determines food habit in the society. This attracts the investment. Sir, inflow of
capital or investment, depends upon several factors. You are giving more and more

tax concessions to the corporates. That is not the right way.

Then, what is your tax collection? It is fallen short by ¥ 1.13 lakh crores from
the Budget Estimates. But we should consider it. In addition to this Estimate, the
Government collected more than 25,000 crores of rupees, as per the answer given to
this House, through the hike in excise duty on petrol and diesel. Even though the
GDP growth rate is high, the total tax collection is reduced by ¥ 1.13 lakh crores.

Then, Sir, the Government is not ready to pass the full benefits of the fall in
oil price to the domestic consumers. The logic of the Minister — I heard the speech
of the Minister which he made in the other House — is not convincing. It is the
repetition of the old theory of under-recovery. Two Parliamentary Standing Committees
recommended to review the international parity pricing of petroleum products. Why
is the Government not ready to do it? Now the Government is de facto regulating

this market giving more and more concessions to the companies?

Sir, Jaitleyji changed the term ‘revenue foregone’ to statement of ‘revenue
impact — tax incentives under the Central tax system.” It is good. But what is the
reality? Sir, are we always against our concerns? This is given as an incentive to
give more dynamism to the economy. Yes. But what is the logic for this? The
revenue foregone is estimated to be T 43.2 per cent of the total tax revenue for the
year 2014-15. What is the logic?
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Then, Sir, the tax exemption of corporate profit gain to industries located in SEZ
are estimated to X 19,000 crore. Is it an essential thing for boosting the economy?
Sir, customs duty exemption given to the gold and diamond traders is ¥ 75,592
crores. Jaitleyji explained in his reply to the last Budget speech that by importing
gold and doing some work, we are creating employment. But can we compare it
with MGNREGA, the employment created under MGNREGA? This is double the
money allotted to NREGA. The custom duty exemption on gold and diamond is
double the total money allocated for NREGA, which created crores of jobs. I would
request the hon. Finance Minister to give a comparison of employment created under
this to gold and diamond traders and that under NREGA, or give specific figures
on the employment you have been able to generate by giving these types of tax

incentives to different sectors.

Sir, I now come to the issue of black money. The intensifying inequalities
is a very important issue. One per cent of the world's super rich control 47 per
cent of the global wealth. That is the latest report of the Global Wealth Database,
2013. On black money, the proposal for a new legislation to address this issue is
a welcome step. But, Sir, this is the era of Ordinances. The Prime Minister had
given an assurance to do something about it within hundred days. Now, you are
promulgating Ordinances, one in every 28 days. Then, why are you not ready to

issue an Ordinance on black money, if your words are sincere?

Then, Sir, why are they not cancelling the double taxation treaties? Recently,
Indonesia cancelled the DTA with Mauritius. Why are you not ready for that? Sir,
most of the FDI, about 40 to 42 per cent, is coming from Mauritius. That is the
Indian money coming through the Mauritius route. You have not taken any steps

to control that.

Then, Sir, there is staff shortage in various agencies. This is a serious issue.
As per the Finance Ministry's report, there is staff shortage. This is not a political
issue. This problem of staff shortage is echoed through various agencies, such as the
CBDT, ED, FIU, etc., which has been estimated to be 30,000. I would now quote
the ADB report — not our Left report — "India has the most under-resourced and
under-staffed revenue bodies in proportion to the size of its population". Do you

have any plans to fill up these vacancies, Sir?

I now come to disinvestment, the temples of our modern India. You are expecting
to raise X 70,000 crores from disinvestment. That is de-nationalisation. We are totally

against that.
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Then I come to a very important point — cooperative federalism. Some points
have already been made by our learned colleagues here and I do not wish to go
back to those points. Now, increasing the transfer of 42 per cent of the Divisible
Central Tax to the States is a good step. But our demand was to make it up to 50
per cent. Sir, on deeper examination, we find that the total share of Union resources
transferred to the States has been drastically decreased. It is true that the States' share
of taxes and loans to the State have been increased, but the Central assistance to

States has been drastically decreased.

Then, Sir, the State's share in the total Union resources, as a percentage of the
GDP, has been decreased from 6.2 per cent to 5.9 per cent in this Budget. This
is a decrease in the State's share as a percentage of the GDP. Is this cooperative
federalism? You are trying to mislead the country by saying that they are implementing
the financial discipline. It is a constitutional mandate. That is a progressive step.
We support that. But, de facto, consider this point too. Last year, budgetary
transfer was to the tune of I 7.75 lakh crores. Now that was BE, but how much
was the real transfer? It was only I 6.83 lakh crores, which implies a shortfall of
% 92,000 crores, in the Budget Estimates. If you take this into account, it would be

again decreasing. This is not cooperative federalism.

Sir, in addition to this, the Central Government transferred the burden of several
Central schemes upon the State Governments. The Government has decided to
discontinue eight Central schemes and the Government changed the pattern of sharing
in 24 schemes. The Government is also going to stop incurring revenue expenditure
on several schemes; de facto, the Central schemes are effectively getting transferred

to the State Governments.

Sir, another major issue pertains to the social services sector. ...(Time-bell rings)...

Sir, I would take five minutes more.
MR. DEPUTY CHAIRMAN: Take two minutes more.

SHRI P. RAJEEVE: Sir, while intervening on the Motion of Thanks to the
President’s Address, the hon. Finance Minister blamed Kerala for their revenue
deficit. Now, what is wrong with us? That is a difference in perspective. We spend
more money on education. We spend more money on health. As per our opinion,
that is capital investment — the investment on human capital, the investment on
human resource. That is our perspective; that is capital expenditure. But your own
perspective is revenue expenditure. You are thinking only of physical capital; we are
thinking about the human capital. That is more important. We are getting benefit.

Hon. Deputy Chairman is always well aware that one-fourth of the State Domestic
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Product is coming from Keralite Non-Resident Indians. That is our benefit. Yes,
we are facing some problems, that is, the second-generation crisis. We are giving
education, that is quantitative change but we have to make it a qualitative change.
We have made the land reforms. Yes, we have to change it to productivity. Yes,
that is second-generation crisis. Our health index is very high. But we are facing,
in Kerala, the elderly issue. That is second-generation crisis. But we do not consider
Revenue deficit is a sin and we don't consider it a wrong activity of our State. You
are considering the growth rate. Our growth rate is very high compared to other
State Governments. Sir, actually this Government is neglecting the social service
sector. As our colleague already mentioned, one-fourth of our population is poor. We
are a country where the largest number of malnutrition children are living; we are
a country where the largest number of anaemic pregnant women are living. In this
type of country, this Budget is a total change, from the concept of welfare State
to total market-oriented State. As Misraji correctly stated, it is a corporatization of
a country, corporatization of a republic to protect the interests of business. We are

all against this concept.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRI P. RAJEEVE: Sir, I would like to make two or three more points.

SHRI DEREK O'BRIEN (West Bengal): Sir, he is talking about your State.

Give him time.

SHRI P. RAJEEVE: Sir, education Budget has been reduced. Misraji has mentioned
that. Total subsidy component has come down from 2.1 per cent to 1.7 per cent.
Sir, then I come to amendment to Land Acquisition. Actually, for National Highways,
the land to be acquired is 1,85,702 sq. kms.; for State Highways, it is 2,63,798 sq.
kms; for Railways, it is 1,26,056 sq. kms. So, it comes to 5,75,556 sq. kms. That
means, 31.9 per cent of the total cultivated land, the Government is going to, not
acquire, take away without any consent from the land owners. That would happen
if we implement the Land Acquisition Act. I have all details. Sir, if you want it,
we can sit together. Then, Sir, the allocation to agriculture sector was ¥ 19,000
crore in the last year but this year it is only I 17,400 crore. It was reported in
the media that 4,000 farmers committed suicide in the first five months of Modi
Government. It was reported in media. That is always continuing. Farmers are in
a very serious crisis. But the Government reduced the allocation to the agriculture
sector. This Budget is totally against the interest of farmers. The growth rate in
agriculture sector is only 1.1 per cent. In the industrial sector, the growth rate is

2.2 per cent. Where do you expect more? Is it the service sector? What is your
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employment scenario? In IT sector, TCS retrenched 30,000 employees. Most of the
IT companies have started to retrench very experienced employees. How are you
going to create employment? In agriculture, there is no chance; manufacturing sector
is decreasing; in service sector, retrenchment is going on. Where is the new avenue
for creating employment for unemployed educated youth in this country? The Budget
has failed to address the serious concern of this economy. Sir, allocation to ICDS
has declined. It has already been mentioned. I would not like to go into details.
The allocation for Mid-Day Meal Scheme has come down from X 3,965 crore to

% 2,771 crore. This is a serious issue.

Sir, I would like to quote from the Budget debate by Shri Arun Jaitley in 2012-
13. 1 quote, “The schemes, such as the Mid-Day Meal Scheme, which are external
aids to remove poverty, have been taken into consideration in order to determine the
decline. So, these are the people who still don’t have enough to feed themselves,
they are still poor, but because of schemes like this, external aids like this.” Sir, I
request the Finance Minister to please consider his own words. How can he decrease
the allocation to the Mid-Day Meal Scheme as per his Budget estimates? ...(7Time-

bell rings)... Sir, I would not like to take more time.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI P. RAJEEVE: I will only pinpoint four points regarding Kerala, that is,
increase of import duty on rubber which is your own point, Sir. You have always
been demanding this. The Commerce Ministry had submitted a note to the Finance
Ministry. Earlier also, it was under Mr. Chidambaram’s table for more than one year.

Now, it is under his consideration. Please try to increase the import duty on rubber.

Then, there is a pending package for FACT (Fertilizers and Chemicals Travancore
Limited), the largest public sector fertilizer company in this country. One package
is pending before the Finance Ministry. I request him to sanction this. I also
request one AIIMS for Kerala and one cancer centre. We demand for establishing
a cancer centre, which was the dream of Justice V.R. Krishna lyar also. At that
time, the then Government had given some assurance. I request the Government
to declare one international cancer centre for Kerala. ...(Time-bell rings)... 1 am

trying to conclude, Sir.

Sir, this Budget is totally meant for protecting the interest of the microscopic
super-rich minority of this country. This Budget is totally against the majority of the
people of this country. This Budget is against the farmers. This Budget is against the
unemployed youth. This Budget is against the children. This Budget is against the
SCs and STs. This Budget is against the minorities. With these words, I conclude.
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SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir, I stand here
on behalf of my Party, Biju Janata Dal, to speak on the General Budget for 2015-
16. Sir, a Budget is not merely a statement of expenditures and receipts; it is the
mirror of the Government and it is also the vision of the Government. Through the
Budget, the Government speaks to the nation that it wants to go in this direction.
I will definitely thank the hon. Finance Minister present here for trying his best to
see that there will be a roadmap for this country. But for how many years, will this
roadmap be there - for a decade, till 2025, or till 2030? That has to be clarified.
He has tried to satisfy all the sections of the people living in this great country
irrespective of religion, caste, colour or creed. He has tried to reflect everything, but
it is very difficult in a country like ours, with the fiscal deficit that we face every

year, to satisfy all the sections of the people.

Sir, I wish the crude oil prices continue to be as they are or even less than the
present level. But if the crude oil prices go up, what will happen to the Budget
2015-16? The Minister has tried his best by increasing the excise duty on petrol,
diesel and kerosene everywhere. He is taking away more than I 60,000 crores to
% 70,000 crores out of this. How is he going to meet the challenge if the crude

oil prices increase? I am asking this because this depends on international market.
[THE VICE-CHAIRMAN (SHRI P. RAJEEVE) in the Chair]

Sir, I would like to point out the impact of 14th Finance Commission
recommendations on Odisha. Sir, the recommendations of the 14th Finance Commission
have little for Odisha, as it has set a loss of I 4,600 crores between 2015 and
2020 due to the revised criteria of horizontal transfer of funds. Though the share
of the States in the net proceeds of shareable Central Taxes has been increased to
42 per cent from 32 per cent, the share of Odisha is 4.64 per cent of the divisible
pool down from 4.78 per cent earlier. The Commission has recommended I 1,84,070
crore as the State share in the net proceeds. I would like to mention here, had the
Commission adopted the previous criteria, the State would have been eligible to get
a share of 53.5 per cent amounting to ¥ 2,11,280 crore approximately. Now, my
State, Odisha, will be getting ¥ 27,158 crore lesser, which is a good amount for a
State like Odisha.

I will just say that when the State projected the requirement for local body
grants to the tune of I 27,188 crore, the FFC has recommended X 10,622.79 crore.
The State share has been reduced from 3.73 per cent to 3.70 per cent, and, now it
is difficult to handle such a scenario. The State Government has committed transfer
of ¥ 12,792.77 crore to the local bodies on the recommendation of the Fourth State

Finance Commission.
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Sir, the Fourteenth Finance Commission has put an end to the special category
States. The special category States is one way. In the country, there are 272 Districts
having been taken up for Backward Regions Grant Fund (BRGF). I am told, Sir,
that the same is also going to be stopped now. Sir, let me tell you that from the
Eleventh Finance Commission, we got ¥ 56 crore less than what was recommended
for my State, Odisha. Sir, from the Twelfth Finance Commission, this amount was
% 220.26 crore for my State, Odisha. Now, the Thirteenth Finance Commission will
come to end by this March, 2015, out of ¥ 9,658.78 crore, we have just received
% 6,790.31 crore, an amount of I 2,868.47 crore less than that. Sir, it is not a problem
of Odisha alone. The point which I am going to make now is that it is the problem
for all the 272 Backward Region Districts of the country. The schemes, which are
going to be delinked from the Central support are—(i) National e-Governance Plan,
(i) Backward Regions Grant Fund, (iii) Modernization of Police Forces, (iv) Rajiv
Gandhi Panchayat Sashastikaran Abhiyan, (v) Scheme for Central Assistance to the
States for Developing Export Infrastructure, (vi) Scheme for setting up 6,000 model
schools, (vii) National Mission on Food Processing, and, (viii) Tourist infrastructure.
These are going to be closed. I would like the Finance Minister to please throw
some light on this aspect, and, correct me, if I am wrong. Sir, this is being closed
for a backward State like Odisha.

Sir, for special category State status, all the qualifications are there in the State
of Odisha except that it does not have the international border. You do not grant
us the status of special-category State. In this regard, out of more than four crore,
one crore people of the State have signed and given memoranda to the Government
through President of India led by Hon'ble C.M., Shri Naveen Patnaik. Commissions
after Commissions have been formed. Sir, the last Commission, the panel headed by
Raghuram Rajan said that Odisha has all qualifications along with Bihar and Bengal.
Sir, you have given package to Bihar. You have given package to West Bengal and
Andhra Pradesh. In the map, between these States, Odisha is also there, Sir. Should
we go somewhere else? Where will we go and to whom will we speak? 1 appeal

you to please look into this issue.

Sir, there are 24 schemes to be run with the changed sharing pattern by
Government of India. As there is not much time available with me, I will just cite
four, five examples of these schemes. First is the Rashtriya Krishi Vikas Yojana.
Much has been discussed and it has to be discussed. If we cannot justify things
for the farmer of this nation, we will fail in our duties. Sir, we won't be able
to say that there is governance, there is a Government, and, there is a system in
this country, if we cannot address the issues of farmers, in foto. Sir, the Rashtriya

Krishi Vikas Yojana was hundred per cent Centrally-sponsored scheme. It is now
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going to be a 50:50 scheme. If it is so, it will be a great disaster for the farming
community, and, for the GDP growth of the country also. For example, for Mission
for Integrated Development of Horticulture, you have reduced it from 85 per cent
to 75 per cent. For National Mission for Sustainable Agriculture, we were getting
90 per cent and now you are reducing it to 75 per cent. For PMKSY, including
Watershed Programme and Micro Irrigation Programme, which is for poor farmers,
small farmers, till this year we are getting 90 per cent but now you have reduced
it to 50 per cent. Sir, there are 24 such schemes. I will not go into the details of

that as time will not permit.

I would now like to mention here, Sir, that our Prime Minister and our Finance
Minister, in a very well-mannered way, have convinced that there will be cooperative
federalism. But what about the fiscal federalism? ...(Time-bell rings)... No, no; 1 will
speak, Sir.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): There is one more speaker from
your party. There are eight minutes for each of you.

SHRI BHUPINDER SINGH: Okay. Let me speak. I have just started.

Sir, the fiscal deficit is like this. You have planned 3 per cent of the GDP for
2015-16. The original plan was 3.6 per cent and the 14th Finance Commission says
3 per cent. It will go to 3.9 per cent. If the crude oil rate increases, to what extent
will it go and how will it affect the Budget? What has been given in the Budget,
which has been discussed here, is that in many social sectors — education, health,
irrigation, agriculture sector, everywhere — we need more funds. We know — this
is the feeling of everybody — that we really need more funds for this. But again,
in all these areas, we have given less than what we had given in 2013-14 to 2015-
16. There is no time. Budget at Glance, page 13, talks about Agriculture and Allied
Activities, Rural Development, Irrigation and Flood Control, Energy, Social Services,
Department of Animal Husbandry and Dairying. It is one of the most important things.
Where there is drought-prone area, you have to go for dairy farms. There is a scope
for expanding fisheries in our country. We have to give more funds to these areas.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please try to conclude. There
is one more speaker from your party. Otherwise, the time will be deducted for the
other speaker.

SHRI BHUPINDER SINGH: I will take three minutes. Everybody is speaking
beyond minus 11, 12, 13 minutes, I have seen and I have been waiting since 2.00
o'clock here. You yourself spoke and everybody spoke beyond their time. Please be

reasonable.
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THE VICE-CHAIRMAN (SHRI P. RAJEEVE): While I am sitting here
...(Interruptions)... While 1 am sitting here, I am metamorphosed as another

person.

SHRI BHUPINDER SINGH: Sir, as you know, Odisha, sometimes Andhra also,
is one of the States which are always prone to natural calamities. Super cyclone
of 1999-2000 — it had never happened in the country — hit our State, and we
have not come back from that. The Phailin of 2013, 12th October; the Hudhud of
2014, 12th October, hit our State. We are not relieved from them. Every year, we
are facing either flood or cyclone or super cyclone or drought. But, there is no
mention, Sir, in the Budget about the disaster management. How to make this for a
State like Odisha? 1 would like to request you that the Home Ministry has already
cleared 399.83 crores for Phailin. You have promised that you would give after this
Budget. This is our due. An inter-Ministerial Committee has visited our State and
they have recommended this fund. Sir, if you think of Odisha, 20 districts out of 30
districts are under BRGF. Jaitleyji, in my State, 20 districts out of 30 districts are
under BRGF. Please do something for that. In eighteen districts out of thirty districts
in our State, Left Wing Extremism is there. Sir, since you will again press bell, I
will just read out eight-nine points. I will just mention this, through you, Sir, to our
hon. Finance Minister that our State has always been writing for opening of rural
bank branches in 4,597 unbanked gram panchayats. Out of 6,232 gram panchayats,
in 4,597 there is no bank.

My next point is regarding inclusion of Left Wing affected districts in the
Pradhan Mantri Jan Dhan Yojana. It comes under the Ministry of Finance. We
have been writing about it time and again. Another point is, inclusion of Odisha
to avail World Bank or JICA Assistance for execution of mega water supply
project. I request the Ministry of Rural Development to do it. Water is essential

for every individual.

For construction of ESI Medical college, we have given land. Money is there,
everything is there. Let it go on in Bhubaneswar. Let it not be shifted from there

to any other State.

My next point is, starting of international flight from Biju Patnaik International
Airport, Bhubaneswar. ...(Time bell rings)... Sir, just two or three more points. I
request the hon. Minister, Sir, not to stop the opening of International Airport.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Give some points to your

colleagues.
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SHRI BHUPINDER SINGH: Odisha is the only State Headquarters in the country
which is not having an executive class in the plane. That again shows how Odisha

is treated. This is the most unfortunate part. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Dr. Ashok S. Ganguly.

...(Interruptions)...

SHRI BHUPINDER SINGH: But my State can accommodate all poor and rich
people. ...(Interruptions)... All corporate houses used to go there. Tourists, from all

over the world, are going there. ...(Inferruptions)...

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): One more speaker ...(Interruptions)...

There is one more speaker from your Party.

SHRI BHUPINDER SINGH: When tourists book for executive class and go
to the airport, they are denied. These are international tourists. It is shame to our
country. Then, Sir, my request to Ministry of Health and Family Welfare is that
establish a NIMHANS like institution in Odisha.

Just three more points, Sir. Then, next point is approval for development of IT
Investment Region (ITIR) in Bhubaneswar. I also request for inclusion of Sambalpuri

...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. ...(Interruptions)...

SHRI BHUPINDER SINGH: I request the Ministry of Home Affairs for inclusion
of Sambalpuri Kosli language, which is spoken in Western Odisha, in Eighth Schedule
of the Constitution of India. I would also request for release of Central share for
implementation of World Bank supported National Cyclone Risk Mitigation Project.

...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please. ...(Interruptions)...

SHRI BHUPINDER SINGH: Further, I would request for reimbursement of

security-related fund. We are not getting it, so we have to face problems.

My last point is that Left Wing Extremism or terrorism is not the subject of
the State. It is a national subject. The whole nation is at stake. It is a threat to
nation. When is the Government of India going to provide for the CRPF and others?
Why are they charging the State hundreds and hundreds of crores of rupees for its
security? I request, through you, the hon. Finance Minister to consider this in the

national interest, not in Odisha’s interest. If Odisha is safe the country will be safe.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Dr. Ashok S. Ganguly.
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SHRI BHUPINDER SINGH: Lastly, we welcome ‘Make in India’. If like Odisha’s
backward districts, some other 272 districts remain backward, India cannot grow.
If India is to grow we have to take care of them. Then only will we be able to
justify the Budget and the vision for 2025. My party will always be there with the

Government of India on any positive stand taken by it. Thank you.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You have taken full time of your
Party. Dr. Ashok S. Ganguly wants to go earlier. Dr. Ashok S. Ganguly.

DR. ASHOK S. GANGULY (Nominated): Thank you, Vice-Chairman. I welcome
this opportunity to just make a few points. I am glad that the hon. Finance Minister
and the Minister of State for Finance, both are here. Hon. Finance Minister, the
Finance Bill covers three important aspects, the Economic Survey, the 14th Finance
Commission Recommendations and the Finance Bill itself. The Economic Survey,
especially volume 1, is a document marked by clarity, it is forward-looking, and
provides a sense of confidence in the India growth story; however, overlooks some
pitfalls or response to potential unanticipated events. The 14th Finance Commission
recommendations are significant reforms in the sharing of revenue between the States
and the Centre reflecting the progressive maturity of the Indian state, and are being
described as a hallmark of Cooperative Federalism. This coincides with the dismantling
of the Planning Commission as an instrument for planned investment by the Centre
and its replacement by the NITI Aayog. This shift is to acknowledge the larger role
of the National Development Council, increase in share of allocation of revenues to

the States and gradual phasing out of Centrally-Sponsored Schemes.

Sir, the Budget 2015-16 was expected to be bold and dramatic. But I consider
it to be the new normal in a modern sense of the term. Some features which the

hon. Finance Minister or the Minister of State may wish to clarify are as follows.

There is a need to recognise the rise in prices of goods and services of daily
domestic consumption which is the housewife’s dilemma. How to reconcile this
dilemma with claims of drop in inflation which could seem incredulous to the
common person, and may be explained in a layperson’s terms when the hon. finance

Minister gives the reply.

The instant opinions, which were being expressed by the so-called experts and
corporate chiefs while the hon. Finance Minister was still presenting the Budget in
the Lok Sabha on the 28th February, have become annual events and are not given
much credence by the people who listen to their instant wisdom except possibly the

media which find the Budget a bit complicated.
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The Finance Minister may kindly share with the House some fallback options if
unanticipated, but not unusual, events were to occur. For example, there are windfall
gains from the fall in crude oil prices, if it begins to gradually rise again, the impact
of massive agriculture losses due to recent unseasonal and unexpected rains in North
India and the consequences of a possible poor monsoon later this year on India’s

overall agricultural output and reduction in food stock.

While many aspects of taxation are innovative, I am afraid, raising service tax
from 12.36 per cent to 14 per cent escapes logic. This is bound to have an impact
on domestic consumption and may be a potential tipping point of the classic Laffer

curve.

While there is an effort to rationalise corporate tax, the Finance Minister has
once again resorted to ‘Cess Policy’ introduced by his illustrious predecessors to push
up personal income tax. This is unfortunate and a bit retrograde. It would be of
greater interest if the hon. Finance Minister could share specific steps being proposed
to increase the number of taxpayers and significantly improve the efficiency of tax
collection as well as the growth ambitions of direct tax revenue. People need an
answer at some point. The ‘Cess route’ is bound to become less and less productive

sooner rather than later.

The debate on black money must also include the massive generation of domestic
black money as well. It is well known that huge amount of black money is generated,
for example, by the domestic real estate sector. So, the urgency of addressing the
challenge of black money is both international and national. The national issues of
black money may be even larger and more challenging than getting black money
back from abroad. The hon. Finance Minister may kindly respond regarding its
quantum and the steps the Government proposes to take to expand the tax net during
2015-16 and certain specific steps to curb and gather more from the domestic black
money. The GST, as it is evolving, has slowly deteriorated as a result of multiple
concessions and compromises for the sake of cooperative federalism. It has become
the combination of an administrative nightmare and a compromise with individual
State’s demands. There is a growing impression that when GST is finally introduced,
the prices of all goods of daily consumption may increase. The logic of keeping out
petroleum products, liquor, real estate and the cascading one per cent ‘every step’
tax are bewildering omissions. The Finance Minister, I am sure, will enlighten us,

as may be appropriate.

Sir, I would now say a couple of words about the Reserve Bank of India.
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I would like the Finance Minister to kindly elaborate on the so-called ‘binding
agreement’ between the Government of India and the Reserve Bank of India
regarding quarterly inflation targets. Depending on the outcome, what will be the
nature of actions in favour of or against the Reserve Bank of India? The plan
to separate the Government’s debt management from the Reserve Bank of India
is a major departure from a long-standing practice. What are the advantages of
curtailing the role of the Reserve Bank of India? I would request the Government
not to interfere and try to change an institution, which is considered the all-weather
watchdog of India and has a shining history of performance. Please do not try to

repair what is not broken.

In order to ensure the outcomes of cooperative federalism, there must be a
monitoring mechanism for the macro oversight of the progress of projects and the

utilisation of funds being devolved to States.

The Finance Minister is to be complimented for the management of the Current
Account Deficit. There is, however, a fairly widespread apprehension that the key
elements of welfare such as farm subsidies, minimum support price and other
programmes for the uplift of the poor sections of our society face significant cuts
and setbacks as a consequence. For example, the allocation of one per cent of GDP
to health has remained unchanged for the past ten years. One of the biggest sufferers
is the area of post-natal care of mother and the newborn infant or rather the lack
of it. The allocation for Anganwadis has been reduced from ¥ 18,000 crore to X
9,000 crore. This will reduce the number of Anganwadi assistants massively and
will harm these institutions of great social impact. Similarly, the allocation for the
Mid-Day Meal scheme, as has already been mentioned, has been reduced from X
13,000 crore to ¥ 7,000 crore. This is a very unkind move. Please restore it. The
allocation to Panchayats has been damagingly curtailed. The allocations have also
been reduced in many other vital sectors affecting women, children, the gareeb
and the ati gareeb. This may lead to severe unintended social consequences of

cooperative federalism.

Please revise the Budget and make it a source of ‘hope’ rather than an
instrument of ‘dashed hope’. Reducing deficit is important, but helping the poor
must remain the highest national compulsion. The social support programmes for
over 600 million poor Indians must not be mindlessly diminished. Otherwise, Mr.
Vice-Chairman, history will judge the 2015-16 Budget as ‘of the well-to-do, by
the well-to-do and for the well-to-do’. Thank you, Mr. Vice-Chairman, for giving

me this opportunity.
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6.00 p.m.
SHRI C.M. RAMESH (Telangana): Mr. Vice-Chairman, Sir, the House is very

well aware that the Union Budget is a resource allocation exercise. Shri Arun
Jaitley has exactly reflected the commitments made in the Address and given a
roadmap as to how the Government is planning to fulfil those commitments through
his Budget in the coming years. I also take this opportunity to congratulate him
for meticulously balancing the corporate sector, on the one hand, and the social

sector, on the other.

And, if I may say so, it tilts a bit towards social sector which is welcomed and
appreciated by one and all. And, 1 repeat here what the hon. Prime Minister has
said about the Budget. He said that it is progressive, positive, practical, pragmatic

and prudent.

Sir, one of the Opposition leaders said that the Budget is Dhanwapsi i.e., giving
money back to corporates. I only wish to tell him that it is not Dhanwapsi, it is
Janwapsi i.e., return of people to the fold of NDA. And, the return of these Jan

indicates the confidence they have in our Government for Achhe Din.

Sir, after a decade we are moving on the growth trajectory and in the next
fiscal we are going to pip China at the post and become the world’s fastest growing
economy. Secondly, reduction in international crude prices is like a blessing to India
which has reduced foreign exchange outgo substantially. Thirdly, confidence of ease
of doing business in India has substantially gone up in the last 8-9 months and this
will be reflected in the next Forbes’ List of Best Nations for Doing Business and
in the World Bank rankings. These positive signs help in galvanising the economic
activity, increase job opportunities, expand social network and achieve the goals set
for Amrut Mahotsav.

As a part of cooperative federalism and to strengthen the States, as hon. Prime
Minister rightly said that country progress only when States progress, Government
of India has agreed to the recommendations of 14th Finance Commission and
transferred 42% of taxes to the States which is unprecedented in independent India.
This move will definitely help every State in the country, except Andhra Pradesh as
14th Finance Commission has not complied with Section 46(1) and other sections
of AP Reorganisation Act which mandates it to make a separate award for Andhra
Pradesh. In spite of that, we had a lot of expectations from the Budget; but, it has
also disappointed us. Secondly, 14th Finance Commission has recommended Andhra
Pradesh's share as ¥ 24,938 crores, but the Budget has made only a provision of
% 22,638 crores for the award period. Secondly, SDRF grant has been reduced by
Rs.100 crores, local body grant has also been reduced by about I 1,000 crores. If
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you calculate it, Budget has given an amount of I 3,266 crores less than what has
been recommended by the Finance Commission. So, I request the hon. Minister to
correct this imbalance.

There is no doubt that the Finance Commission has examined the financial situation
of Andhra Pradesh by endorsing the White Paper released by the Government of
Andhra Pradesh on 9th July, 2014, on State finances which clearly envisaged the
disastrous impact of division of State on its economy. But, unfortunately, Finance
Commission has considered revenue deficit partially and has not addressed the massive
developmental requirements of the residuary State, including new capital, infrastructure
development, But, unfortunately, the Finance Commission has considered revenue
deficit partially and has not addressed the massive developmental requirements of the
residuary State, including new capital, infrastructure development, incentives required
for industrial development and other major growth engines. I am not going into the
details, as we have already apprised to the hon. Finance Minister about this. But,
I only wish to make one point that even after the award period of the 14th Finance
Commission, that is, 2019-20 — Sir, this is very important — Andhra Pradesh is the
only State, apart from a few Special Category States, that will be suffering from a
revenue deficit of I 2,499 crores. This one figure tells the whole story of Andhra
Pradesh, as to where it would stand after five years from now. This is precisely
the reason why we have been pleading with the Central Government to give us the
Special Category Status. The Government is saying that some States such as Bihar,
Rajasthan, Odisha, Madhya Pradesh, West Bengal and Jharkhand are also demanding
Special Category Status. But, Sir, after Finance Commission’s recommendations, all
these States will be revenue-surplus and only Andhra Pradesh would be a revenue-
deficit State at the end of the award period. Sir, Special Category Status is given
only to those States which are lagging behind and require Government of India’s
helping hand. In this case, since all the above States would become revenue-surplus
and only AP will be revenue-deficit, it is all the more justified in its demand
for a Special Category Status. Hence, I request the hon. Finance Minister to be
magnanimous and show some generosity towards Andhra Pradesh, as it has started

its journey from scratch.

Sir, a lot has been said about extending the fiscal target by one year. We should
feel happy that we have been able to achieve 4.1 per cent this year, and have set
a target of 3.9 per cent for 2015-16, 3.6 per cent for 2016-17 and 3 per cent for
2017-18. A one year-extension would give the Finance Minister enough fiscal space

to get some additional borrowings to spend on social security and other schemes.

Sir, India Inc.’s impatience before 28th February is justifiable with the Modi
Government not doing enough to improve the ease of doing business, as India is
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one of the most difficult countries to start a business. It all happened due to policy
paralysis and little importance given by the earlier Government to boost economy.
But, with Jaitleyji’s Budget, things will change as he is going to bring a legislation

to replace the mandated multiple prior permissions to start a business.

Sir, I would give one or two examples which would show how difficult it is
to do business in India. I am saying this with my own experience, as I had visited
Singapore as a part of the Andhra Pradesh Capital Committee. In India, it takes 30
days to register a company and in Singapore it takes just three days. To get electricity,
we take 67 days; in Singapore, it takes just 18 days. To register a property, we take
47 days and Singapore takes just four days. Finally, to enforce contracts, we take
1,500 days whereas Singapore takes just 150 days. This clearly shows where we
stand. It is all happening because of red-tapism. We have to replace red-tapism with
red-carpetism. Sir, the Government of Andhra Pradesh has taken an initiative that a
company will be given all the clearances in 21 days through single window. It has
started implementing this from February this year. So, I suggest for consideration of
the hon. Finance Minister to study this model and take inputs from it. The second
point is, out of 3.67 lakh companies in India, we have just 272 companies which
are paying more than I 500/- crore as tax; 772 companies with profit between
% 100 to 500 crores, 742 companies with profit between ¥ 50 to 100 crores and
more than 3 lakh companies which get profit between zero to rupees one crore.
I want that this picture should be changed because the more a company gets profit,
the more investment we get, the more job opportunities it can create, the more taxes

Government get to spend them on social security and on other schemes.

The next point I wish to make is relating to social security. The Government is
moving from financial inclusion through Jan Dhan Yojna to social security through
Jan Suraksha. Hon. Finance Minister has announced, at least, half-a-dozen social
security schemes to achieve universal social security, especially the poor and under-
privileged. The Government is planning to roll them out through 12.5 crore Jan
Dhan Accounts opened and also utilize the 1.5 crore post offices that we have in the
country. Earlier also, we had social security schemes, but they could not penetrate
due to the faulty implementation by UPA. Now, with this JAM Number Trinity, this
Government proposed to transfer benefits in a leak-proof, well-targeted and cashless
manner. That is precisely the reason why I said in the beginning that this Budget
has tilted towards social security a bit and is welcome. Sir, all in the country are
now talking of Team India — The Prime Minister, the Finance Minister, my Chief
Minister from Andhra Pradesh, Shri Chandrababu Naidu, and other Ministers like Shri
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Venkaiah Naidu, Petroleum Minister Shri Dharmendra Pradhan, Shri Piyush Goyal,
Shri Ravi Shankar Prasad. The country has expectations from this Team India, as
they are all intellectual and intelligent people. Now, the future of Andhra Pradesh
and the country rests in the people. Andhra Pradesh has elected an experienced and
visionary leader, Shri Chandrababu Naidu, because they thought that it is only he
who can take the State forward. Our Chief Minister has started his business right
from day one. He met important business tycoons like Bill Gates of Microsoft, Eric
Smith of Google, Ms. Sheryl Sandberg, COO of Facebook in Davos and we have
met so many business tycoons in Davos with my leader. There our hon. Finance
Minister was there and our hon. Minister of Power, Shri Piyush Goyal was also
there. Everybody is talking about India only. The future belongs to India. With
Modiji’s Government, we have a good mandate in the entire world. Now, the economy
will grow immediately. They are all looking forward to India only. I met so many
people there. Our Chief Minister made extensive tours to Japan, Singapore and other
countries to get investment. I am happy to bring to the notice of this House that
Japan and Singapore Governments are making a master-plan for new capital. They
have come forward voluntarily. They have talked to my Chief Minister and they are
preparing a master plan for the new capital. The State Government has also signed
an MoU. When Shri Narendra Modi came to Tirupati for an election meeting, he
said, “Your State has been bifurcated. I know your feelings. I will make a world-
class new capital.” Sir, that dream is becoming true. They have agreed to do this
looking at his experience, vision and the instinct he has for creating a world-class
capital. He is working day in and day out for the welfare of people of Andhra
Pradesh. So, the Government of India should also help Andhra Pradesh to make

it a model State. I will come to other issues a little later.

Sir, why are we not able to become a developed country, like Singapore,
Dubai, China and the USA? There are so many other countries which have better
development than our country. Why have we not been able to match with them?
What are the reasons that we have not been able to utilize the last one decade of
precious time? What has happened in Andhra Pradesh? Everybody had seen that in
this House. In 175 Constituencies, the Congress Party has lost the deposit. They
were in power for the last ten years. They were ruling the State of Andhra Pradesh
for the last ten years. In the first election in those ten years, they got 38 MPs and
180 MLAs. In the second election, they got 33 MPs and 200 MLAs, but this time
not even a single MP or MLA could get more than 1,700 votes. They lost their

deposits. ...(Interruptions)..

THE VICE-CHAIRMAN (SHRI P. RAJEEVE) : Please address the Chair.
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SHRI C.M. RAMESH: All of them have lost their deposits. ... (Interruptions)...
Sir, their policies were based on vote bank. Now they can understand it. Recently,

in the Tirupati by-election, you could not save your deposit. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please address the Chair.

SHRI C.M. RAMESH: Just 15 days ago, you could not save your deposit. You
forget about Andhra Pradesh. You don’t have any right to talk about Andhra Pradesh.
Instead of breaking States for political reasons, for vote bank reasons, instead of
allowing people to stash money in safe havens abroad, instead of indulging in coal,
spectrum, Aadarsh, CWG and other scams, if UPA had spent those golden 10 years
in building the country, things would have been different. Now that we have got an
absolute and thumping mandate, I am doubly sure, under the leadership of the Prime
Minister, with the cooperation of all the Ministers, intelligent Ministers, intellectuals,
we will take India to the ultimate height of development. Sir, a couple of days ago
IMF's Managing Director visited India, and let me repeat what she has said about
India and our Prime Minister. By lauding the ‘Make in India’ campaign, she said,
"India is a bright spot on a cloudy global horizon. India has the potential to double
the size of its economy by 2019 compared to 2009." This is where our Team India
has taken our country within a short span of 8-9 months. I firmly say that it is

‘now or never’ to make or mar this country.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude now.

SHRI C.M. RAMESH: The country's destination is in the hands of the Team
India. The team has a leader, who transformed Gujarat with his model, a leader
who made mark in the world with this development mantra in A.P., an erudite and
committed Finance Minister and an aggressive task master as Urban Development
Minister and other efficient Ministers. Under their leadership, we will reach all the
set goals even before Amrut Mahotsav.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude now.
SHRI C.M. RAMESH: I have borrowed the time of the BIP.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): You got five minutes from the

BJP’s time but you have exhausted that also.

SHRI C.M. RAMESH: I now come to infrastructure which is vital for emerging
economies like ours to realize the hopes and aspirations of our people. I have no
hesitation to say that poor infrastructure impedes country’s economic growth and global
competitiveness over the last decade. So, investment in infrastructure is one of the
main mechanisms to increase income, employment, productivity and, consequently,

competitiveness of an economy.
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With an objective to achieve infrastructure goals, the Finance Minister has
unveiled some action points. He has increased outlays of capital expenditure for
roads by I 14,000 crores, railways by 10,000 crores, for public sector units to
% 3.18 lakh crores which is an increase of 80,844 crores, when compared to R.E.
of 2014-15. ...(Interruptions)...

SHRI PRAFUL PATEL (Maharashtra): Sir, this is an important issue. I understand
that two Cabinet Ministers are here and I understand that the Finance Minister may
have other responsibilities. But, at least, request the MoS for Finance to be here.
These are important things being mentioned here. We do not want to speak only

for the records.

SHRI RAVI SHANKAR PRASAD: He has gone to the other House. He will

be coming just now.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, one of the Ministers of Finance

should be present.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,
this is not a normal business; it is the Budget discussion. We have great respect
for two Cabinet Ministers present here. Yes, they can deal with any situation. But
this is the Budget discussion and no other Minister would be able to know what

the Finance Minister wants. Let, at least, the MoS be here.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Two Cabinet Ministers are here.
I think he just left.

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): Sir,
shall T add one thing? The Minister of State for Finance, Mr. Sinha, was sitting
here from 2 o’ clock, and he has just gone to the Lok Sabha.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): The Minister has come. So,
that point is over. Now, Mr. Ramesh, please conclude. You wanted only 20 minutes,
but you have taken five or six minutes more than that. Please try to conclude in

one minute.

SHRI C.M. RAMESH: Sir, secondly, he created National Investment and
Infrastructure Fund with an annual flow of ¥ 20,000 crores and introduced tax-free
bonds in rail, road and irrigation projects. Here, I request the Finance Minister to
extend them to other sectors like civil aviation, power, ports, etc., which will further
boost this proposal. The second suggestion which I wish to make is that our ports
have more than 2.64 lakh acres of land bank which is worth nearly X 50,000 crores.

This land can be used for growth in ports sector. It is good that we have learnt
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lessons from the failure of UPA’s UMPP. It aimed to start 16 UMPPs, with more

than 60,000 MW of capacity, but ended with only 2 UMPPs running now. It is
another failure of the UPA Government. But, now, the Finance Minister has proposed
five UMPPs in Plug-and-Play mode which means that the Government will auction
them after all clearances and linkages and we will get an investment of ¥ 1 lakh
crores. Here, I wish to add that Andhra Pradesh, within a span of seven to ecight
months, has been able to provide power 24x7 to all. Now, there are no power-cuts
in Andhra Pradesh.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please complete.

SHRI C. M. RAMESH: Please, Sir, I will conclude in just two minutes.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please try to conclude.
SHRI C. M. RAMESH: Sir, I will complete in two minutes.

SHRI NARESH GUJRAL (Punjab): Sir, let him complete his speech. Otherwise,
it doesn’t look nice.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Shri Ramesh, you had requested
for 20 minutes. You got five minutes from BJP. You have taken 25 minutes.

SHRI C. M. RAMESH: In two few years from now, with the help of the Prime
Minister and Power Minister, Andhra Pradesh will be a power surplus State. Apart
from this, with steps taken by the Finance Minister, investment in infrastructure
would also go up by ¥ 70,000 crores. Here, 1 would like to make one request to
Shri Goyal. He has to personally intervene and remove hurdles in power generation,
particularly from Krishnapatnam and our gas projects. Secondly, I request the hon.
Finance Minister to set up one of the five announced UMPP in Andhra Pradesh. It
is all the more necessary since Andhra Pradesh is chosen as one of the States for
24x7 power supply. Thirdly, Budget has given Andhra Pradesh only X 5.63 crores
each for Vizag and Vijayawada Metro rail projects, ¥ 100 crores for Polavaram.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude. What are you
doing?

SHRI C. M. RAMESH: These are too small allocations, I request the Finance
Minister to increase them substantially so that they will be completed within the

timeline.
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Please conclude.

SHRI C. M. RAMESH: Sir, I now come to agriculture which is the backbone
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of our country’s economy. I welcome that agriculture credit has been fixed at an

unprecedented ¥ 8.5 lakh crores.

THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Nothing is going on record.
Now, Shri Praful Patel.

SHRI C. M. RAMESH: *

SHRI PRAFUL PATEL : Mr. Vice-Chairman, Sir, I thought we were listening
to the Budget rather than debate on the Budget. But, nonetheless, my dear friend

has some points to make for his State. He has done so.

Sir, I rise to speak on the debate on the Budget and I was a little selfish
because I summoned you back. I thought it is no point in making a statement here
before Ravi Shankar Prasadji and Najmaji who are busy in conversation. I thought
somebody will take my notes a little bit more seriously. Anyway, Sir, Budgets have
become an annual exercise and everybody impatiently waits what the Budget is
going to deliver and what is going to happen as if some earth shattering exercise is
going to take place. I think, Budgets are basically an annual exercise, but they are
work in progress. No Budget can be as comprehensive that in one year you make
a statement and it will be sacrosanct for 365 days. I think Budgets are exercises
which are in continuity, and rightly so, and, therefore, I would call a Budget more a
statement of intent rather than a document which gives you an accurate number as
to what exactly will be happening on a monthly or an annual basis. Therefore, it is
fine. I think, every Budget has a carry forward of previous Budgets and I am sure,
irrespective of Governments changing, Budgets are continuity of many past policies
and will be a continuation or rather a road map for future policies, whether of this
Government or any other Government in future. So, Sir, to that extent there is a
genuine intent which has been spelt out and I think, some are good examples also,
that on fiscal deficit and fiscal discipline, a road map not only for what will happen
in the current year, but also what will happen in the future years, how the fiscal
deficit will be reduced over the next three to four years, on that also, a statement
of intent has been made. That is a step in the right direction, as was done in the
previous Budgets where the fiscal deficit was sought to be brought down from 4.5
per cent to 4.1 per cent. It was much higher earlier. I think, we are moving in the
right direction to bring it down to about 3 per cent in the next three years. The

hon. Finance Minister deserves compliment for this.

There are good examples, especially on the auctioning of natural resources. I
think, the House, in its collective wisdom — all of us have taken that decision —

has taken that decision to take things forward by auctioning natural resources. There

*Not recorded.
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may be some difference of views on certain issues. But, broadly, it is a collective
decision. Therefore, it is also one of the things that is spelt out in the Budget. I
think, this will go a long way in clearing the air and bringing in more transparency
in governance. That is exactly what the entire House will agree that there is no
difference of opinion between the Government and the Opposition. We all want
transparency. We want a progressive India which brings in equality and reduce the

kind of discrepancies which exist in our system today.

Sir, the Government, I would say, has also been lucky. Since it took over the
Office, the Government has got a favourable tailwind. It has got a scenario where
the international oil prices came down sharply. They came down to an astoundingly
low level of US $ 50 or so. It is almost a reduction of about 55 per cent. That has
helped the Government; it helped the country. I don't want just to say that it has
helped only the Government. Ultimately, lower fuel prices have helped the Indian
economy. Indian economy gets helped; it helped every person who is connected with
the country. Therefore, it has resulted in lower fuel prices, though the Government
has not, genuinely, passed on the impact of lower fuel prices to the people. While
claiming that you have been reducing the prices of diesel and petrol — 1 think,
it is not your claim; it is because the international prices have come down — but
you have increased the excise duty. On that count, you have, actually, not passed
on the benefits of lower fuel prices to the people of the country. But, having said
that, I think, it is still one of the good things that has happened. It will eventually
help the Indian economy to grow in the years to come.

There has been some change in the methodology of computing how the GDP
grows. Suddenly, the base year has been changed. So, economy, which was growing
at 5.8 per cent and would have grown, say, by another 0.2 per cent to 6 per cent
this year, suddenly, now, as demonstrated in the Government documents, is going
to grow up to 8 per cent. So, I think, this is only a play with numbers. Okay, you
have changed the base year. But, you must also admit and acknowledge that the
growth is not as substantial as is being presented in the numbers.

Having said that, I think, you will have to brace for certain uncertainties in
the future, especially uncertainties in implementation of the GST. Sir, the earlier
speaker, Shri Ashok Ganguly, was mentioning about how GST left out so many
items. The GST is also going to throw up its uncertainties, because some States
will complain about loss of revenue which, ultimately, will have to be made up, as
per your commitment, to such States. This cannot, therefore, keep your fiscal deficit
and other numbers which you have presented in the Budget as sacrosanct. Those
numbers can change. They will also result in change of a lot of other things and

factors which you have projected.
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And, Sir, the 7th Pay Commission is also one of the major things which will
have to be factored by the Government. You don't have the numbers yet. As and
when the numbers come up, what impact the 7th Pay Commission will have on
Government finances. We had seen the impact of the 6th Pay Commission. It really
put a lot of pressure on the finances of the Centre and the States. And, therefore,
the 7th Pay Commission figures also, as and when they come, will impact finances.
Now, we do not necessarily know what the impact of that would be. I think, in a
country as big and vast as ours, it is not going to be an easy exercise where we
will say, “Oh, we have factored all these things.” This can throw up a lot of other

complications also.

Sir, also, there is again the factor as oil prices helped you with entailments in
the earlier days. You are seeing now a reversal in the oil prices. Slightly, they are
inching upwards. I don’t think they are going to go up as much as they were a
year ago. But, certainly, a factor of 50, which you had taken at the time of, may
be, presenting the Budget, over the period of the whole year, the impact maybe
that it may stabilize at 65-70 USS$, as has been predicted by many people who are

familiar with the oil sector.

Sir, having said that, there is a huge issue when we take the figures and collate
the GDP figures of growth. I think, in the last few years, whatever figures of growth
have been visible, a large part of the growth figures also came because of high
growth in agriculture. Agricultural growth over the past decades, in the 90’s and
2000, was hovering anywhere between one per cent and two per cent. But, in the
last few years, agriculture GDP has grown at least by 3.5 to 4 per cent. So, that has
also contributed in a major way towards the overall figures when you calculate the
GDP. In this year, especially, the agricultural GDP is poised to dip and it is going
to dip sharply on account of various factors, some created by you and some not
created by you but by nature. We know the natural factors, of course, that at some
places we have drought, we have excessive rains, we have floods and various other
natural calamities have hit the farmer. On the other side, it is also man-made where
you have not taken note of the increasing cost of the farm produce and you have
not factored that in giving remunerative prices to farmers. I am sure, my friends
from Punjab will agree with me. My friends from most parts of the country will
agree that today, the farm produce is not as remunerative as maybe even a year ago.
The MSP prices have not risen sharply whether it is of wheat or rice or soybean
or cotton. Look at the sugarcane farmer. § ¥} YR &1 §| < AT IE Bl & &
STEl d% el @1 ard sikil 8, Audl § HEl Argd B SR 2013-14 @1 Y MY
W T 9 QY H T <] IS I AT, 37T T 1 FeIT ol SUTGT el garll
gy 2013-14 H 265 FAfeRIT €7 &1 IUET §oTl, S 9 <9 & RN H qqd TSI
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B3| ol 3R 9 AT BI Aibsl < Al BH ¥ HH 15 ¥ 20 Mo e &9 8
Tl Bl SN B W oY R AR YSTaR @) 91 w1 et fhaEl & 'Y W
ST AT 3MTAT B, BX 9Tl Bd 999 & 91G S9d g1 H Sl U1 1T 91e e, S U
H AT ggd gl /AT H AREE 8 SR 39 9978 9§ 3AUh] A1ae AT A8dl g
6 PN S SART GGG 8, 39 < B HYB IS b ARPR ¥ Igd-98d 39! o
I8 984 AW P aIATER H Sl 8T § 3R $qh [T MMUBT $UI b $o-7-$6
BRAT AIMST| MY ggd AR qag B J4l, 7 A1 I8l wR 31e1 fbari ol JhdAr
B3 7, oMU I8l ol b a1Rer AR I8 7, WeRTg 4§ 3R <9 & &s Ioai 7 3t
TRYIC g, hailstrom gal, fhaT €1 &AM gol, I8 WRI ol $I b &9 99
TN BT SHP R H Hel-A-dBal faa BT 8N SR 3T 7 golc H 3P IR H
S] I S, I8 H SIS FHEAT AR YD a1 AR H FEA A, §9 9 W
31 STRe] €T ITY1 98 AR BAR AET B W Aled el 811, cfdh 519 gaRure
B g B %, STAN QCH-ILHC'S WW@W@’SH Bl It is reduced. But agricultural

export from India, last year, was I 3,25,000 crores; agricultural and agro-produce

export, which itself is a record of a sort. Where the export figures of all other
commodities have gone down, agricultural produce exports have gone up from this
country. Therefore, we should factor how we are able to give an incentive. I am
saying this because my leader Sharad Pawarji, has been closely associated with it,
not only as an Agriculture Minister, but also in terms of a person who has kept
agriculture close to his heart. You and many of us know, the Prime Minister came
to Baramati a few weeks ago, he saw what all has been done. He acknowledged
that this is the way an Indian agricultural model should be developed for the rest
of the country. Digvijaya Singhji is aware and everybody is aware who has seen
these things. Therefore, I urge upon the Government to give special emphasis to

agriculture, not only in this Budget, but in all its policy directions.

Sir, in terms of industrial output — I have been a Minister in the Department
of Heavy Industries — the auto industry is one of the largest contributors to the
manufacturing GDP of this country. Almost 30 per cent plus of manufacturing GDP
comes from the auto industry. With lower fuel prices and so-called buoyant economy,
as you are claiming, we should have been seeing a flood of automobiles being sold.
Actual automobile sale has shrunk and that itself is something which needs to be
seen and understood by the Government. When you talk of creating more jobs,

where are we going to create the jobs?

ST B |G aredl & fb WX &9 § PI--Plg ST 31 ATl HF A A
ol Q9 drEdr g H 9s § P 8 Arae Sl Ori Solld A ST gl §, 98
Ired] & b IR & # e faer g1 a1fey, ofhd oy R S9d Ifies
T, B AT TIT T A @ B2 ACHEST S, S I & B, Sl Udh 9gd
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g9 UM W el M @i 2006 3R 2016 9@ & T&d 3Ol 39 g8 UHM 0R Q9
# el gat B, 9¢ gal 7, S99 IMUR! RR1EE ToR o W@ ¥, gfg & 99 989 9
e Y FEN $Bl AN I8 82 AU $8 I8 8, Yol &I 919 &1 89 Ig W T8l bel
e fF 3T & A2 H 9R SN A1 GR IIIER BT g9 Ahd ol dfed a8 ot
H ®e A $ S99 fQwn d B s SATET W yBd AT bad T8l TR 3w T,
ST AT FoR 3f @MY A AT $G AUB B MY I MY FUSREIA ATSaRM
P IR H TR T, I 3fihs MY UNT 8X HelM 3 &l iR MIdp! fRaR o
31 <& ¥ 3 ot gAR 9w # Sefgad weaR over RRT gon B ug U foar @
fav Bl 3R B9 =S HbRAl & fFHior &) 919 wR @ 2, 'W 39 <9 § SAfT &R
P @ 91 B T T A I9H SR B b1 UHh 9gd Fe1 1Y Tl 98 Wl
SIS BT 2, ST BH 9 IR H 98 B BRI Bl STORd 8l

SUGHTETE eI, SHRSFIR & G § TRGR - 3701 59 qolc SIRJAC H Hgdqul
HIYT B B 59 H S 3w feen-fdy q fev €, fed Siel 9@ SRR 3t
T 7, AT W g0 AR Uoiaed — 418 d e & B, died & B AT A YR
Aroraes 81, VT e goT ¥ f 39 @1 iy udhew 9g 8 ¥ 9”99 H 37 IR daed
® IR T W AU s AT AT, SHRCFIR df€ B d1d bal, MU Hel b
SHRSFIR HiST & ol 89 3Tel | UraeT™ BT 2, R & HUR Sl A TS
ST 9erit T, ISP W AU set aside fHIT T T IR HeA W &, Afed 5=
BIATIT BRI, S STeal A H AT U 98d g gAkil gl SAY U] 39 IR
H TRATYd® AFHY B HAT AT

TR, MY THRITH & IR H ¥ BT 2| 39+ hel & b Redfdea Ty et
TR B IE 91 Hel Bl TR QY H ST BIF O AW §9R e F " H
RIS 9] 3fch gU &, I8 &4 Al AT & 3R 39 Al Sd €, lfdbsT g9 BT Big
& MY 3l T el FepTer 81 H Dls AT IS8R0 &l o1 =18, oifps Ffead
™T W 39 A 3T S U SSREIS FATSHe a9 da18d B, S9 & aR § @l & 99
H 3w B gAfely 3T 39 aR H W 9w} faaR &

R, § WAl B UP a1 A1 Al H B H1 AW TE1 M, b I automobile
international major &I I frem 3T SeiH ®8l P taxation & HH ﬁ, transfer
pricing within India, STd! HU IR ITd! ARSI 8, ITH 1 IR RIS HUY
@FEITETH'TIdisputeﬁW%,Gﬁ@qﬁﬂ?ﬁresolveﬂﬁﬁwglﬁmm
3MYP I AST 11 I dofs ¢ 98 $E @ & (P AR WNeH 3ol Sl 600 fAfera
RN HT STARCHE ST H BT I18d €, 98 I8 Bles B fordT ¥ Hifd contingent
liability T R T8 AN &I FT a18d & H qHSI § [$ A9 39 a3 Jad
ﬁ,ﬁ%ﬁw@m%,%ﬁwwﬁﬁﬁ?ﬁmmease of doing
business T intent b 1T implement ®XAT Uh dgd IS hMH AMYe AT Bl
U 4] &b W DI I Pel §, S8l adb g8} Bl Ul ©, 98 Al AT HEl © (P
A 8, cfb S W $B 2, I MY SIHR SVl 39 N H B8 & [l Wl Aawy
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Eﬁmﬁﬁ,ﬁ%mw&ﬁqﬁfﬁoveraﬂ intentzﬁaﬁﬂo_ﬁﬁ%,ﬁ
H black money, within the country and otherwise 2, please take whatever steps you
want, oAfp EXS) q implementation frg dxg 9 @TIT, fooT & g1l | Eﬁ"ﬂ, Ig TG
W%mﬁ%mharassmenta@@?ﬂglWﬂﬁgqﬂmiﬂmﬁﬂg
H SUP! TRBR DI qol8 | T8 HE 8l §, I8 91 AR DR Al I9 B 41 ar
gﬁ"ﬁ,Waﬂ?ﬂaﬁ%aﬁ’{wﬂﬁmﬁﬂﬂ%ﬁﬁlaﬂﬁharassmentagﬁm%,
g g8 THHH od fSucie ¥ B, THRIsY fSucie ¥ &, 9o < feurdhic 9
BIl 3oTdhd &7 8 a1 8 P in our eagemessﬂﬁ?ﬁ@ﬁﬂﬁ%%ﬁé’ﬂﬂﬁ%lﬁ
3MEH! Pedl & & SHaex 91 | 89 GHEal Bd Y2 The more enthusiasm you

show to do all these things, also you are leaving more and more residuary powers

in the hands of small officers who are more prone to abuse than to use it. That is
something, which, I think, you need to see in whatever enthusiasm you have about
black money here or internationally. Please do not forget that the implementing
authority is also going to be misusing that, to some extent, and that may also leave

a bad taste. I am telling you Arunji,...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): Prafulji, please conclude.

SHRI PRAFUL PATEL: Sir, before me, you know what happened. I have also

got the same time. ...(Interruptions)...
THE VICE-CHAIRMAN (SHRI P. RAJEEVE): But you are a senior Member.

SHRI PRAFUL PATEL: Anyway, I am also concluding, Sir. 9%, 3! 41 HTeH
g f P9 TR A P GOUIN Bl 87 BAR oY I8 U A &l a1d 81 Ease of
business,ﬁ‘&ﬁ%w?ﬁaﬁﬁ@é,@Wﬁwﬁww,a@ﬁ%
[T 3MT S W HR I8 & 98 3Tl 91 &, 9 Al dudadl W &, b 39 ofad W)
BIC-BIC AMIRTT & A1 fH dRE FT TWIC 8Idl 8, IS9P IR H Al Hal a9
3MIBT & JHAH A &I, Hifh Jg! g8 a9 T, Sl AID] Fa9 SAGT AT 2, 1
MBI FIA SATGT A1 &7 81 S Hf HIA7 8. We are not against any issues. Sir,

I also compliment the Finance Minister. Some good examples are also there about

the gold monetisation, about the gold bonds, putting in unproductive assets of this
country of such a magnitude. I do not think anybody has a realistic estimate of

how much gold is in this country.
(MR. DEPUTY CHAIRMAN in the Chair)

You mentioned 25 thousand tonnes, Finance Ministerji, but it may be even more
because in India if anybody has any investment historically over thousands of years,

perhaps, it is only in the form of gold.
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MR. DEPUTY CHAIRMAN: Prafulji, please conclude.

SHRI PRAFUL PATEL: Sir, you came late. You should have stopped the earlier

speaker, Sir. Give me two minutes.
MR. DEPUTY CHAIRMAN: Look at the Display Board. ...(Inferruptions)...
SHRI PRAFUL PATEL: Sir, I was interrupted many times. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Praful Patelji, gold in this House,

that also you can accept. ...(Inferruptions)...

SHRI PRAFUL PATEL: Sir, gold in this House. ...(Interruptions)... Sir, even
the NBFCs 3= Sl %el & & 500 R & SR, they will be brought under the
ambit of the SARFAESI Act, it is a good thing. Actually, many people have not
read the fine print. It is really going to help your banking system, it will help a lot
of foreign investment come in a sector which otherwise would not have realised its
potential. So, I think these are the steps in the right direction and I would urge you
to look at it. Sir, finally, in earlier point I missed out on black money. Sir, we had
FERA. We brought FERA to FEMA only because there was a problem in terms of
implementation. People were being harassed. That is why we brought FEMA. When
FEMA came, there was this Money Laundering Act which was then used by the
agencies because they lost the teeth in bringing in the FEMA. Now, I hope that
whatever you choose to do, you do not forget that that aspect of harassment is duly
taken care of, Sir. Finally, Sir, because at that point of time I had missed, in this
Make in India initiative, you have brought in the Defence sector, very laudable, very
good. But the only thing is, Sir, what exactly would be the incentive? Making
in India is one thing in Defence sector because a lot of questions are being asked
on this. Sir, the question being asked is that there is only one buyer. When you
make in India under the Defence agreement, there is only one buyer, that is, the
Defence Forces. Therefore, people are wanting to have more clarity on this that
unless and until they are able to find a further number of buyers and clarity on
that issue, people are not going to invest as wholeheartedly as you are expecting.
I will speak to you on this. I will give you some note on this and I will urge the
Finance Minister to take note of some the points I have made. But once again I

compliment him and I fully support.

MR. DEPUTY CHAIRMAN: Now Message from Lok Sabha.



